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(viii) geTepTeraTegeT;

(ix) faemRyg grT wEaforg e wifa vd fawr & ey
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DOCTOR HARISINGH GOUR VISHWAVIDYALAYA, SAGAR (M.P.)
(A Central University established by an Act of Parliament)
NOTIFICATION
Sagar, the 20th June, 2018

No. R/2018/ Statute Amendment/ 311.—This is to notify for the information of all concerned that the
President of India in his capacity as the Visitor of Dr. Harisingh Gour Vishwavidyalaya, Sagar, has been
pleased to approve the proposed amendments in Statute 2(4) and Statute 13 of the Central Universities Act,
2009 relating respectively to re-appointment of the Vice-chancellor and Academic Council of Dr. Harisingh

Gour Vishwavidyalaya, as conveyed by the Ministry of Human Resource Development,

Department of

Higher Education, New Delhi, vide letter F. No. 56-12/2011-Desk(U) dated 29th April, 2013 and letter

F. No. 56-5/2016-CU. IV dated 04-09-2017 respectively.

Amendment in Statute 2(4)

Existing

Amended

2(4) The Vice Chancellor shall hold office for a term of
five years from the date on which he enters upon his
office, or until he attains the age of seventy years,
whichever is earlier, and he shall not be eligible for re-
appointment:

2(4) The Vice-Chancellor shall hold office for a
term of five years from the date on which he
enters upon his office, or until he attains the age of
seventy years, whichever is earlier, and he shall
be eligible for re-appointment for another term.

Provided that notwithstanding the expiry of the said
period of five years, he shall continue in office until his
successor is appointed and enters upon his office:

No Change

Provided further that Visitor may direct any Vice-
Chancellor after his term has expired, to continue in

office for such period, not exceeding a total period of one

year, as may be specified by him.

No Change

Amendment in Statute 13

Existing

13(1) The Academic Council shall consist of the
following members namely:

Amended

13(1) The Academic Council shall consist of the
following members namely:

(i) Vice-Chancellor (Ex-officio Chairman);
Pro-Vice-Chancellor (Ex-officio Member);

Deans of Schools of Studies (Ex-officio
members);

Heads of Teaching Departments/Centers
(Ex-officio members);

Ten Professors (excluding those who are
Deans of Schools of Studies and Heads of
the Departments/Centers), to be nominated
by the Vice-Chancellor, giving due regard
to representation of different Schools;

One Associate Professor who is not Head
of the Teaching Department, to be
appointed by the Vice-Chancellor;

(vi)

(vii)

Five Assistant Professors, to be appointed
by the Vice-Chancellor;

(i) Vice-Chancellor (Ex-officio Chairman);
Pro-Vice-Chancellor (Ex-officio Member);

Deans of Schools of Studies (Ex-officio
members);

Heads of Teaching Departments/Centers
(Ex-officio members);

Ten Professors (excluding those who are
Deans of Schools of Studies and Heads of
the Departments/Centers), to be nominated
by the Vice-Chancellor, giving due regard
to representation of different Schools;

One Associate Professor who is not Head
of the Teaching Department, to be
appointed by the Vice-Chancellor;

(vi)

Five Assistant Professors, to be appointed
by the Vice-Chancellor;

(Vi)
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Librarian;

Six persons not in the service of the
University, co-opted by the Academic
Council for their special knowledge in
educational progress and development;

Dean, Student Affairs and Proctor shall be
Ex-officio Members;

All Members of the Academic Council,
other than the Ex-Officio members, shall
hold office for a term of three years;

Half of the total members of the Academic
Council, including at least three persons
not in the service of the University,
excluding the Chairman; shall form a
quorum for the meeting of the Academic
Council.

(viii)

(ix)

(x)

(xi)

(xii)

Librarian;

Six persons not in the service of the
University, co-opted by the Academic
Council for their special knowledge in
educational progress and development;

Two members who are Alumni of this
University and having distinction in
academic and public life, to be
nominated by the Vice-Chancellor.

One member from registered research
scholar to be nominated by the Vice-
Chancellor on the recommendations of
Director of Academic Affairs for a term
of one year.

One member of post graduate
programme from Students’ Council to
be nominated by the Vice-Chancellor on
the recommendations of Dean, Student
Welfare, for a term of one year.

Dean, Student Affairs and Proctor shall be
Ex-officio Members;

All Members of the Academic Council,
other than the Ex-Officio members, shall
hold office for a term of three years;

Half of the total members of the Academic
Council, including at least three persons
not in the service of the University,
excluding the Chairman; shall form a
quorum for the meeting of the Academic
Council.

Colonel RAKESH MOHAN JOSHI (Retd.), Registrar
[ADVT.-II1/4/Exty./118/18-19]
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RIPCCE]]

AFR, 20 S, 2018

. AR /2018 /AT /312—I8 ARG fhar oran 2 & ol fawafdenera sifdf=m, 2000 @
gRT 28 U9 favafdenera @1 @fafd 37 & qgq favafdenem @ sriuRug # Ffza afdaal @ = srfulReg g™

T R favafdene @ fA=forRad srearesr g91¢ /denfad faa T &

2! AT faavor
S— e
1| 7 (geeikfea) | Sremaemensii & Sicifd faun
2. 9 (@enfe) | fwr /@i & sreael & i
3. 10 fenfeit a1 faeafdenera 3§ yawr v doliae
(greivfera)
4. | 18(geiRfera) | fazafdemera & ol gN1 <9 Pob
5. 22 () SM—IUT HTIHAGIT) & AfTRET T AT HRIBH (TTA) & AT BT H1ed,
(EeNfre) | STepTal¥ch PTIHAIGIUTR) B Yee, wiel, Fedlo qem URST qorrei!
6. | 22 (@) () ;Eugw TRAAT, AT BRIBHI(TTUTA) TAT UM, FEAHT Td JH0T—UF Y& HR B
7. 23 (@) o araafa (Sroasd) wte aiRfy @ fae) vd fafy areafar (e S) o s
(Fonfer) | USTT DAl
8. | 33(enfya) | JegwEen # fOUNT @1 e, 6 Brl Ud B
9. | 34 | e @1 Frake
10. | 39(gerizfera) | faenmfoal &1 yder, i gaoi 3R iR
11, | 42(g=iRfr) | SEqaT—aIgahd
12. | 53 (i) | g afif
13. 55 (=) DD HRIHA M) AT
14.| 57E) | e MRl @ age

faeafaeners o |ffd 37 @& UGUl @& S UR HRIURYE §RT 91T T YA SeATesl HRURYG & IrgHIGH

SURIT G YT BT |

JATRI—7*
JFIAATATA & Jasid faamT

(@=<Na fazafqene afsf, 2009 @ uRfEt @ aRfaw 15(5)(%) @ dza)

fovafoemes & fy=foaRad srggaemad vd SHe ofqifg fefalRed fwm /o= g o=

SRSl U fdm 2 fFfoRea wfafadt va daegar are feiRa feg 1o 2|
*.4. JITIATAT() & AT wifarfa IS

1. ERIRCESCEIREEIE RIS UEN I (vangww) 10

P) AR Td gABIRAT 9T (STTFRY) 11

) QRABIeTd o AT s T SESIRNS)! 15

) dAferd el Ud ygei| dall fadmT (THUY) 16

) i o S 18
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2, AFfaS vd wrEtoes fasm sreaaeer (TagETw) 20
P) U AR i8R, Wpi gd gRIdw [T (vamgya) 21
@) | s e (i) 22
) sfer faumT (CEEIFG) 23
) gefeme fawmr (dreerge) 24
S) ST T (frowars) 25
°) | o RS vd ol g o () 26
B) AT Qd FATSTH1 3Tt (TaTHe<y) 27
3. HINT S(I-TATel (TH3TIYa) 30
@) | 3ol ud gRIdR A faemr (&ETa) 31
Q) fe=l fawmT (T3TETH) 32
M) SINICEIERERIT] (Tergroh) 33
) HRIST fawmT (THamN) 34
S) e faumT (T=gUH) 35
) 33 vd R famT (gud) 36
4, AEIRS fagm sieaa-Teen (Taqes) 40
®) | wafasT o (Tee) 41
) JURTEL Td ATATA e [ T (dmTw) 42
) AR UG T8Ik el 9T SIS 44
5. P vd dd-a) AeTI=2TeT 1) 50
®) | rFERe e e (STrgam) 51
Q) NEINEREEIGRECIN] (=) 54
6. Sfasfag g (vadiew) 60
@) | aeafafsTE o CIEIS) 61
@) | Suvenfre v (dhramgel) 62
M) | e Safrse e (THaTSRA) 64
) Shafasm T (STS3T=) 65
7. A s vd ae e seaa e (Tafid) 56
P) AR T CaEE) 66
8. ufdrdfra vd wifaara fagm sieagemer (Tdie) 70
®) | HFex fasTE Ud gy W (RfTe) 4
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Q) T Ud Aikera! fawrT (TadT) 72
) Hifaar favmT (rugars) 73
9. qIfOTST U9 yde ATl (Ta=figw) 80
@) qrforsy faHmT (o) 81
) ERIBRCEICRCEIN CIE %) 82
10. fafer sreaa=reTTaT (TETYa) 90
P) fafer fwmT (TATs<)) 91
11. | 32 sreage sreagen (TagTa) 94
®) fRrerr fawmT =R 95
) IRIRG et fommT (<) 26
) IR fRrerr favmT (@rsua) 97
) Ure e favmT (@SS 98

2. fowafdene okl & Qd—URII=ed STgHed UTd &R ol AT aeads emar § VAl -

NILTEAI(Y) / faRT / Bt ST AhaT & SN aciAe # faem= =€ 2|

AATQI—9* *
faamn /o<1 @ 3eued © ddA
(=g faeafdenera srfaf=m, 2000 &1 aRT 28(1(0))@ &)

faermm e
MNYp BT 39 THR A ET~ fhar Sdr 2 |
farn /o<1 @ Jeue vd S99 a1
fovmmeaer @1 Fgfad el gRT 9 9¥ @) @ & | 39 AT R FegaR e & S g
Re ReM @ doedl § W, ek ARk Rem @ 1. YRS [N /b BT Uh oeme BN S
HIHRR T &1 A SIS FHRt 7 WA, SR A faw A fgfaq gaufy grr sfread O af @ s &
PIS IAINRNT UHHER 9 81 Al 9T & FRice Urbar!

# I IHTIHATAR BT SR |

oy oM & UERl d ¥ GHgHAgER B
\_rﬂ—a—“ﬂ;

Ry I R T 3 dadt U R AT Bl
AR TE 7 A gerfa e WHwR # |
A 5l B fwan 9 ad @1 ey @ forg
T /B 1 sreme e @) wad 2 |

Ry Ife el fmT /@ # @18 W dmER O
JAIRME UHER 81 & df wodfd  |afed
I & bl WHeR &1 a1 Ife e
I § Pl NHIR AT IIRINE WhER
TE 2 A Rl N U @ R 9 SugEd

TS BI 31T AT wR aahd © |
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Ry g AT fb fumT /o= g & w9 H
e foar T eI Afdd 59 w9 4 Fgfad o
fafr & fgfaa ol a@ (@ S99 9@ don
e A Y& AT AT US A ANUF ¢ QA qh)
U R BT |

fqurTmee fOuRT &1 o AR Td SH@! Sfederd]
P S 6 TP IR H FH-A—FH Q& IR I
B AR |

Pls gRad= 8l
39 %, 2 foar orar ®

g S @ WMRI wdeeT H BR dT g
frfaRead srf 7 Saverl 8-

1. fourmm & Rrror vd my afafafel &1 alRed
AT U QR BT |

2. fowmr gm omafed Revr-—ar & gwy
THI—TRN IR BT |

3. Prel & 9eg9 9 wefell vd YARTeerel |
SRENINEICEIMACE I

4. T @& gare dared 7g fOumT @& Rieral o
VO $aedi BT QIO S I 8 |

5. faUmT & IR—IerOrp HHATRAT IR FHR=0T g1
Uqd S° BRI QYT qer

6. STOSIAl, WAt AT FSA(TRA drs),
fremRyg, @& d9Rkyg wd  gauld  gwr
TII—T9T TR WU T =g BRI Bl e
‘DNAT |

TS WM R Efofad o= fear sirar 2—

3. faumT /o & oeger Iferar & AR TIdeToT
Ud SN H PR BN ud eEfaied sril gg
ITRERY B :

(@) ®IS gRaad gl

(@) ®Ig gRad &

(1) PIS gRga T2

(&) I yRaa+ &l

(®) ®1$ uRad+ &

(@) P yRaa+ &l

ALATIL—10*
faenfafay &1 fawafaeney # ydwr ¢a gofigq
(Frafia ok frar 2g)
(@=ra fovafdemea =¥, 2009 @1 ORT 6(xviii) Td 28(1)(®) & &)

1. ﬁ?aﬁmmﬁua‘*ﬂ

T yder fvafdeney g’ Wdd ®U W Al dig fawafdenery ifdfem, 2000 gRTowemfuq
15 419 Da1d favafdeneadl & | A WU A AT ARgel WRA Jde Wi & JER WR g
SR |

fqeafqene grT warfer faf=1 uregshal § wder gq sfded yud fden uRkvg /a1 o= e g
FHI—a7g R FefRa ooy & TR 8N |

freafderea & =T sreaam=ensl # yder &g omded wita &1 siftm fafdr &1 FefRer faemiReg
ERT Ud a¥ fhar SIRAT |

faeafqenera @ rewgeemenstt § ydw @ 3iftm fafYy @1 fMuRe femRvyg g™ @@ af fear
SR |

faeafdenery & AWMl / egeeRreiell # ANl 93 H yder =g fGeneial o W ey g
ye 9y FEiRa @1 SRefl| (= f9rT & @riear 3 gawr 8 gAaqq sfedl b1 IR
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(vi)
(vii)
(viii)
(ix)

(x)

SEIITATAT B STASTAT gRT T /Dol & Sreedl & WA & UAd 99 fhar SR < fafst
ERT Ued B & o= 8N | faenfl &1 faff=1 uregssl § gawr aRigdnhd & SMuR R fear
SR |

U 3l Sl fhdl ureashd @ forg fafed amadr qul &_d €, &1 S Adblaiie Rers dl g
Tl / IETh R § U3 @ QMR R 9@ Yd9 IR =R fHar <1 dadr g

DIl S NIRRT & yae R faur fEar SR R aorHa gardy faft fafer g ferfia e
faeafaerrerd /9IS &1 TR T 3T Bis AIAT U AHGET INIET S0 BT 8 |

AT / JFSToll / e /feearT, faqeh fdenfdai 2g el &1 aReU 9Rd WRGR & doded!
et / afomee! @& ST B |

Jg—fAwameii /Tea 9l & Jg A1 Wil & T 9 /e wiffiel & qredi 2 el BT RE
R WRHR & doaad] F1aHl / Ifimeal & SR 8T |

AERTAT Bl W1 BT BT Ud & GAI T UIeAshAl H YJer el f&ar SR |

die— fovafdemem # foft fFafia ueama # dfde 8@ B o=y SRl § ARGl Ule—<igH

(xi)
(xii)
(xiii)

(xiv)

)

AU, ARG Ghid & fSMT Uredshal § Uaer of Fad o |

faeafdenery & Gemll & w9 4 oS Yo &1 YIaM &1 R & (B el &1 {5l s
ST / fO9RT & UrgashA # yawr far ST |

faeafdene & ufase faeneft a1 ar fAvafaarer & oA /B 3ih IRNTST T T BN AT b
favafdemera &1 ifartt o= |

afe el w9 g8 @1d Brn 2 % oneft o1 i W Iyl faamer famm 2 s udwr G &
FHuCYYl AT BT YANT fHA1 € I IqHT A1 favafdernery &1 usll ¥ geT far SR |

SN & Uwarq Ay IRl @1 Al usiga |ffd (Registration Committee) @
e / JATTRIATS B ATBIAT3 / TRl B uoiiad &g U &1 SR |

fazafaemaa o goha=

gafRrT faenfoal & usiiem 2q Hafe STea=emer & Jifersrdr / favrmedel g§RT Usiias | &7 To7
fopar SR |

JETIATAT b AT FETITATAT BT UoilI— AT & 1eher B |

HTdD /HTTPIR BRIHH FATSTd TG JeqI=2A] AHfT & I /Hdha] edel goigs afafa
BT TSN BN |

e faeneff o1 doies @ e (Y R dofiga @1 8 a1 gW R feneft @1 dofiae
iR faaw gob & AT JPEMAS DolveR B ATAR B THT |

goid yoa foeneft g1 9 ufoal § WRT OTRITT | SrmIeEnen & Sifrerar/  favrmeuer gy
UIEeRd B & Ugar YUA I U Ul ol fqemell @ & SR | yuF @1 fgeiy ufa i
R®TS 8F AT & ATTST /fmmeder & o <& S0 =12y | fafed w1 gl i ufa
fQerd, srpefied TRl & drated § S & SREf |

afy fed faemedt g forw v fawy = srgmeemenen @ wdfed € ar faemft & oohm sw
JEIIATAT # ERTT RO 31eqaeT el 9 &1 fawy &fera & |

afe faemell grr aifod o v SIeRT—aTelT JegaRIeiall 3§ Hey gd & Al el wWeergar
=l WY STegT=eIeT # USIE &1 Ahd © | fhdl W) Iea=ieel §RT S #41 Jal fhar SR |
femeft gSia—uds &1 AT wRiensii g Jde—ud, YRII—T3 I7 31 qifod dadl § B o |
FAAHIR UTGAHHAI vg ol fauTTede Td e UIeushdl o Uoliad edd-enesil & Ifersrdraii
ERT gUT s ST |

faenfefat @1 uSiE $HiE &1 eded fev®d, rdefe ARl @& draay g1 AuiRa faffds
ggfa # far SR |

U ABIEHD T & TAdD TR H Uoiig= s8HM |

fafe=1 argasmHl / wRigHl # doiiqd fJenfdil & ol qd Rers &1 weRaE FdaR Iedsdl 8q

fauTTTeael] Ud A1 UTgum Al B STEATARIAIRA & AT §IRT fhar IR |

TP I 3Afd Tiver H 7 Wge I U9 W 200 9 $H TR US WS NEd (THOYIY) <1fdtd
PR arel faenRial @ STRad! fIuH WReR ¥ usiiagd el fBa1 SIRAm | SN YoM ud fgeia |l
HHER H 2,00 TAGINUIG | $HH AR HI drel il &1 Jfa Jawer 3 doliga T8l fBar SR |
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I UBR U ¥ Igef IR I H 9 e a1 AHeR H 200 oMY F B9 SAfoid R drel
faenfof o1 died dHver T AWl JHReRt ¥ doiigd ARl fhar SR | g8 e e R ey
&1 BT |

(xiv) fodl fawe WwRex # doliga faemfl ol §9—diwey § USiF & ghaR 2| Edie, ddd &

SRM AR 23 B AJAR JAMENIT YATH TASIUIG /SN AfTd A1 R Fh arel G-l
faenferal & fgcda daveR # dofiga 81 far S|

JATAI—18%
faeafaeney @ 8ElI gRT *F Yob
(@< fawafqemera siftrfs, 2000 &) a1 18(1)(E) @ d8d)
1. <F Yoo :
1.1 fremIRyg &) e W HRIuRYg F9g—aaa R el gr1 <u gob FuiRa wfl |
1.2 frfaRea SRl & et o b Y= & ge &1 Sl

(@) 3feTdTferd HIIHH () § doiigd faemeff

e fafdbsar goop
(@) 7 faenef & favafdemery & dHary &
o TR gob
¢ TXPred Yeb
o fafar gop
o e Y

dle: 39 W & YU fdvafdenery & wfaqr /dgel /< da+rft Faifral . ang 8 81 |
(M q faeneft s FHaRAt & 99 € |

1. Teor gew
2. e gob

3. gre A (afe ve Suygeh ufefa /e faam mam 2 )

2. Yob YIraE 1 Fraa fafy -

faemeft fr=ifoiRea gaR &1 gob S ¥ -
21 AR YUl H Yob BT YA FHRR S YRS & T9Y [HaT STRAT |
22 AIN® Podb BT YIAM TS FBIEHd ay & JRT H fHar SR |
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NOTIFICATION
Sagar, the 20th June, 2018

No. R/2018/Ordinances/312.—It is notified that in exercise of the powers vested in the Executive
Council of the Vishwavidyalaya, under Section-28 of the Central Universities Act, 2009 and Statute-37 of the
Statutes of the Vishwavidyalaya, the Executive Council of the Vishwavidyalaya has made/amended the

following Ordinances of the Vishwavidyalaya, from time to time :

Sr. Ordinance Description
No. No.
1. | 7(Reframed) | Departments in Schools of Studies
2. | 9(Amended) | Duties of Heads of Departments/Centres
3. | 10(Reframed) | Admission and Registration of Students to the University
4. | 18(Reframed) | On the Fees payable by Students of the University
5. | 22(A) Medium of Instructions, Management of Academic Programmes, Examination,
(Amended) Evaluation and Grading system for programmes of Studies other than the Research
Degree Programme
6. | 22 (B) (New) | Curricular framework, Programme of Studies and Conditions for Award of Degrees, Diplomas
and Certificates
7. 23 (B) The Award of the Degree of Doctor of Science (D.Sc.), Doctor of Letters (D.Litt.) and Doctor of
(Amended) Laws (LL.D.)
33(Amended) | Constitution, Functions and Duties of the Departments in the School.
34(Amended) | Appointment of Examiners
10. | 39(Reframed) | Admission, Enrollment, Migration and Transfer of students
11. | 42(Reframed) | Courses of Study
12. | 53(Amended) | Library Committee
13. | 55(New) Academic Programme Committee
14. | 57(New) On Medals From Endowment Funds

In terms of the provisions of Statute-37, the above Ordinances have come into effect immediately after the
approval of the Executive Council.

ORDINANCE-7*
DEPARTMENTS IN SCHOOLS OF STUDIES

(Under Statute 15(5)(a) of the Statutes of the Central Universities Act, 2009)

1. The University shall have the following Schools of Studies and Departments/Centers within the School.
The following abbreviations and corresponding codes are assigned for the various Schools and the

Departments:-
S No. Name of School(s) Abbreviation Code
1. School of Arts and Information Sciences (AIS) 10
(a) Department of Journalism and Mass Communication (ImQ) 11
(b) Department of Library and Information Science (LIS) 15
(c) Department of Fine Arts and Performing Arts (FAP) 16
(d) Department of Music (DOMm) 18
2. School of Humanities and Social Sciences (HSS) 20
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(a) Department of Ancient Indian History, Culture and Archeology (AIH) 21
(b) Department of Economics (ECO) 22
(c) Department of History (HIS) 23
(d) Department of Philosophy (PHL) 24
(e) Department of Psychology (PSY) 25
(f) Department of Political Science and Public Administration (PPA) 26
(g) Department of Sociology and Social Work (SSW) 27
3. School of Languages (soL) 30
(a) Department of English and European Languages (EEL) 31
(b) Department of Hindi (HIN) 32
(c) Department of Linguistics (LNG) 33
(d) Department of Marathi (MRT) 34
(e) Department of Sanskrit (SAN) 35
(f) Department of Urdu and Persian (UAP) 36
4, School of Applied Sciences (SAS) 40
(a) Department of Anthropology (ANT) 41
(b) Department of Criminology and Forensic Science (CFS) 42
(c) Department of General and Applied Geography (GOG) 44
5. School of Engineering and Technology (EAT) 50
(a) Department of Applied Geology (GEO) 51
(b) Department of Pharmaceutical Science (PHS) 54
6. School of Biological Science (SBS) 60
(a) Department of Botany (BOT) 61
(b) Department of Biotechnology (BIT) 62
(c) Department of Microbiology (MIC) 64
(d) Department of Zoology (zo0) 65
7. School of Chemical Sciences and Technology (SCT) 56

(a) Department of Chemistry (CHE) 66
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8. School of Mathematical and Physical Sciences (MPS) 70
(a) Department of Computer Science and Applications (CSA) 71
(b) Department of Mathematics and Statistics (MTS) 72
(c) Department of Physics (PHY) 73
9. School of Commerce and Management (SCM) 80
(a) Department of Commerce (COM) 81
(b) Department of Business Management (BUM) 82
10. School of Law (SAL) 90
(a) Department of Law (LAW) 91
11. School of Educational Studies (SES) 94
(a) Department of Education (EDU) 95
(b) Department of Physical Education (PED) 96
(c) Department of Yoga Education (YSC) 97
(d) Department of Adult Education (AED) 98

2. The University may add new School(s)/Department(s)/Center(s) to a school which does not exist
presently after obtaining prior administrative approval of the UGC.

ORDINANCE-9**

DUTIES OF HEADS OF DEPARTMENTS/CENTRES

(Under Section 28(1((o) of the Central Universities Act, 2009)

Existing

The Head of Department shall be appointed
by the Vice-Chancellor for a period of three
years from amongst the Professors and in
case there is no Professor in the
department, from amongst Associate
Professor and in case there is no Associate
Professor in the department, from amongst
Assistant Professor in the department by
rotation.

Amended

The title is substituted by the Heads of the
Department/Centers and their functions.

Deleted and substituted as under:

1. Each Department/Centre shall have a Head who
shall be appointed by the Vice-Chancellor from
amongst the Professors for a period not
exceeding three years, by rotation;

Provided that where in any Department
there is only one Professor or there is no
Professor, the Vice-Chancellor may also appoint
one of the Associate Professors as the Head of
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The Head of a Department shall convene
and preside over meetings of the
Department which shall be held at least
twice in a semester.

He / she shall work under the general
supervision of the Dean and be responsible
for the following:-

1. To organize and supervise the
teaching and research activities in the
Department;

2. To frame the time table in conformity
with the allocation of the teaching
work made by the Department;

1. To maintain discipline in the class
room and laboratories through
teachers;

4. To assign to the teachers in the
Department such duties as may be
necessary for the proper functioning
of the Department;

5. To assign work and exercise control
over the non-teaching staff in the
Department; and

the Department/Centre for a period not
exceeding three years;

Provided there is no Professor or Associate
Professor in the Department/Centre in that
case Vice-Chancellor may appoint any Professor
from the same school or in case there is no
Professor or Associate Professor in that School
any Professor as he may deem fit.

Provided further that the person appointed as
the Head of the Department/Centre shall hold
the office for the duration of appointment from
the date he/she is appointed Head, unless
he/she ceases to be a member of the staff or
resigns from the Headship.

No Change

It is numbered as 2.

It is substituted by the following.

3. The Head of the Department/Centre shall work under
the general guidance and supervision of the Dean and
be responsible for the following:

(a) No Change

(b) No Change

(c) No Change

(d) No Change

(e) No Change
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To perform such other functions as (f) No Change
may be assigned to him / her from
time to time by the Dean, the Board
of the School concerned, the
Academic Council, the Executive
Council and the Vice-Chancellor.

ORDINANCE-10*
ADMISSION AND REGISTRATION OF STUDENTS TO THE UNIVERSITY
(For Regular on Campus Education)
(Under sections 6(xviii) and 28(1)(a) of the Central Universities Act, 2009)

1. ADMISSIONS TO THE UNIVERSITY

(1)

()

(1

(V)

(V)

(Vi)

(Vi)

(vhr)

(IX)

(X)
Note:

(X1)

All the admissions will be done on the basis of All India Entrance Test conducted by the University
individually or jointly with amongst the 15 New Central Universities established by the Central
Universities Act, 2009.

Application form for admission to the various programs offered by University shall be as
prescribed by Academic Council/ or any other body, from time to time.

The last date for the receipt of application for admission to various Schools for the University
shall be fixed each year by the Academic Council.

The last date for admission to the Schools of the University shall be fixed each year by Academic
Council.

The number of student to be admitted in the Departments/ Schools of the University in the
coming session shall be prescribed each year by the Academic Council. Minimum qualifications
for admission to the programs in various Departments shall be prescribed by the Dean of the
School in consultation with the Heads of the Departments /Centers each year, subject to the
concessions provided for by the Regulations. Candidates shall be admitted to the various
programs in order of merit.

Such candidates who satisfy the requisite qualification may be considered for admission on the
basis of the academic record, and performance of the applicant in entrance test/interview as may
be prescribed in respect to each program.

Only such candidates, who have passed in examination of an Indian University/Board
incorporated by any law for the time being in force, or such other examination as has been
recognized equivalent, shall be considered for admission.

Reservation of seats for SC/ST/OBC/physically handicapped, foreign students shall be as per
Government of India rules/norms in this regard.

Reservation of seats for the war widows/wards of armed forces personnel killed/disabled in
action or during Peace time shall be as per Government of India rules/norms in this regard.

No student shall ordinarily be admitted to more than one program at a time.

Students admitted to a regular program in the University are permitted to pursue part-time
evening certificate, diploma courses of professional nature in other Institutions.

A candidate shall be admitted to the course in a School/Department on his registration as a
student of the University after paying the registration fee.
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(XI1)

(X11)

(XIV)

A student admitted to the University shall be member either of a Hall of Residence/Hostel or
Non-Resident Students of the University.

If at any time, it is discovered that a candidate has made a false or incorrect statement or other
fraudulent means have been used for securing admission, his/her name shall be removed from
the rolls of the University.

After the counseling, the list of qualified candidates shall be submitted to the Chairman of
Registration Committee/Deans of Schools/Heads of Departments for registration.

2. REGISTRATION IN THE UNIVERSITY

(1)

(1
()

(V)

(V)

(Vi)

(Vi)

(VIl)

(IX)

(X)

(X1)
(XI1)

(Xim)

(XIV)

There shall be a Registration Committee constituted by Dean of School /Head of the Department
concerned to enroll the admitted students.

The Dean of the School shall be the Chairman of registration committee of that School.

The registration committee will be assisted by the Conveners DUGC/DPGC and the UG/PG
Chairmen of the School Committee.

Every student has to be registered on the specified date of the registration, failing which he
student may be registered with prescribed late fee as per Academic Calendar.

The registration forms shall be filled in by the students in triplicate. One copy of which should be
given to students registered after counter signed by the Dean of the School/ Head of the
Department. The second copy should be retained by the Dean of the School/ Head of the
Department for further records. Third duly completed copy, will be submitted to the office of
Director, Academic Affairs.

If the subjects offered by the student belong to two different schools, the student will be
registered in the School where two subjects belong to the school.

If all the subjects offered by the student belong to different schools, the registration should not
be denied by any of the school where the student wishes to register.

The student shall use the copy of registration form as the admit card for examinations, identity
card or other references as desired.

Heads of the Departments shall complete the registration for P.G. courses and Deans of the
Schools for U.G. courses.

The registration numbers to the students shall be allotted in a specified pattern as assigned by
office of the Director of Academic Affairs.

There shall be registration in each semester in each academic session.

All the previous records of the students registered in various courses/programs shall be
maintained by Heads of the Departments for P.G. and Dean of the Schools for U.G. programs.

The student securing less than 2.00 Semester Grade Point Average (SGPA) in 7-point grade scale,
in more than one semester, shall not be registered in subsequent odd semester. For example,
students with less than 2.00 SGPA in both the first and second semesters shall not be registered
in the third semester. Similarly, a student with less than 2.00 SGPA, in any two of first to fourth
semesters, will not be registered in fifth semester and so on. This clause is not applicable to Ph.D.
students.

Students registered in any odd semester are entitled for registration in ensuing even semester.
However, a Ph.D. student who fails to secure the minimum SGPA/CGPA in Course Work as
required in Ordinance 23 shall not be registered in second semester.
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ORDINANCE-18*
FEES PAYABLE BY STUDENTS OF THE UNIVERSITY
(Under Section 18 (1) (e) of the Central Universities Act, 2009)

1. FEES PAYABLE:

1.1 The Executive Council on the recommendations of the Academic Council shall from time to time,
prescribe the fees payable by the students.

1.2 The students of the following categories shall be exempted from payment of fees as noted
below:

¢ Student enrolled for part-time program.
e Medical Fee.
e Students who are Employees of the University
e Tuition Fee.
e Library Fee.
e Medical Fee.
e Security Deposit.

Note: The provision of this clause shall not apply to those employed by the University on contract/
ad-hoc / daily wages.

(c) Students who are Employee’s children.
1. Tuition Fee.
2. Medical Fee.
3. Security Deposit (if a suitable surety/undertaking is furnished).
2. DUE DATE OF FEES PAYMENT:
Students shall deposit fee as follows:
2.1 Fees in Semester system will be paid at the beginning of Semester.
2.2 Annual fees shall be paid at the commencement of each academic year.
2.3 If a student does not pay fee on time, a fine shall be levied as decided by the Academic Council.
3. BLIND STUDENTS EXEMPTED:
Blind students shall be exempted from payment of all fees except the security deposit.
4. REFUND OF FESS, SECURITY DEPOSIT ETC.:

4.1 Security deposits are refundable, on an application from the student on his/her leaving the
University, after deducting all dues, fines and other claims against him/her.

4.2 If any student does not claim the refund of any amount lying to his/her credit within one calendar
year of his/her leaving the University, his/her claim shall be forfeited.

Explanation: The period of one year shall be reckoned from the date of the result of the examination
taken by the student or the date from which his name is struck off the rolls of the University.

4.3 If, after having paid fees, a candidate withdraws from the program, he/ she shall be refunded fees as
per UGC guidelines.

4.4  Applications for withdrawal received beyond 15 days of the last date of registration would
entitle a student for the refund of security deposit only.

4.5 If a student owes any money to the University on account of any damage he/she may have
caused to the University property, it shall be, along with outstanding tuition fee and fines, if any,
deducted from the Security Deposit due to him/her.



54 THE GAZETTE OF INDIA : EXTRAORDINARY

[PART III—SEC. 4]

5. FEES TO BE CHARGED FOR ISSUING MARKS SHEETS AND OTHER MATTERS.

Fees will be charged for supplying duplicate copies of the statement of marks, and consolidated

5.1
transcript as prescribed by Academic Council from time to time.

5.2 Fees shall be charged for issuing Transfer, Provisional and other certificates and duplicate copies
thereof as decided by Academic Council from time to time.

5.3

A fee shall be payable by a student, who wishes to add or to alter his name as original recorded in

the University Register and such addition or alternation shall be made to his original name as alias in
the University Enrolment Register after he has fulfilled the necessary formalities.

ORDINANCE NO: 22(A)***

MEDIUM OF INSTRUCTION, MANAGEMENT OF ACADEMIC PROGRAMMIES, EXAMINATION, EVALUATION
AND GRADING SYSTEM FOR PROGRAMMIES OF STUDIES OTHER THAN THE RESEARCH DEGREE

PROGRAMME
(Under Section 28 (1) (c) and 28 (1) (g) of the Central University Act 2009)
Existing Amendment After Amendment
Medium of Instruction and Examination: Medium of Instruction and Examination:

1. The medium of instruction in respect of all No Change 1. The medium of instruction in respect of all
Programmes of Studies offered by the Schools, Programmes of Studies offered by the
Departments and Centers of Studies shall be Schools, Departments and Centers of Studies
English/ Hindi, except in cases of studies / shall be English/ Hindi, except in cases of
research in languages. studies / research in languages.

2. Question Papers of all examinations shall be set 2. Question Papers of all examinations shall be
and answered in English/Hindi language, except in set and answered in English/Hindi language,
case of examinations in languages / literature, except in case of examinations in languages /
where the question papers may be set and literature, where the question papers may be
answered in the respective languages either set and answered in the respective
in totality or in part, depending upon the languages either in totality or in par,
requirements of the course. depending upon the requirements of the

3. Project Work / Project Report / Dissertation / Field course.

Work Report / Training Report etc, if any, shall 3. Project Work / Project Report / Dissertation /

have to be written in English/Hindi, except in case Field Work Report / Training Report etc, if any,

of the Programmes of Studies in languages / shall have to be written in English/Hindi, except

literature, where the same may be required to be in case of the Programmes of Studies in

written in the respective language. languages / literature, where the same may be

required to be written in the respective language.

Management and  Administration of Academic | No Change Management and Administration of Academic
Programmes: Programmes:

4. Director of Academic Affairs: There shall be a Director of
Academic Affairs (DOAA) to plan and coordinate all the CBCS
programs. The responsibilities of the Director of Academic
Affairs include:

(i) Preparation of (a) Academic Calendar, (b) Application for
Admission, and (c) Registration Form.

(i) Coordination of programs between schools and other
external institutions.

(iii) Coordination of common time tables in consultation with
schools.

(iv) Consideration of appeals from students regarding the
operational problems related to CBCS.

4. Director of Academic Affairs: There shall be a Director
of Academic Affairs (DOAA) to plan and coordinate all the
CBCS programs. The responsibilities of the Director of
Academic Affairs include:

(i) Preparation of (a) Academic Calendar, (b) Application for
Admission, and (c) Registration Form.

(i) Coordination of programs between schools and other
external institutions.

(iii) Coordination of common time tables in consultation with

schools.

(iv) Consideration of appeals from students regarding the
operational problems related to CBCS.
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5. CBCS Office: To discharge the responsibilities of CBCS
programs of the University, there shall be an exclusive
administrative wing called the CBCS Office. The CBCS Office
shall have the following functions:

Advertisement of CBCS Programs, approval of admission of
students made by Departments/Schools/Centers, course
registration, coordination of time table and preparation of
Academic Calendar.

No Change

5. CBCS Office: To discharge the responsibilities of CBCS
programs of the University, there shall be an exclusive
administrative wing called the CBCS Office. The CBCS
Office shall have the following functions:

Advertisement of CBCS Programs, approval of admission of
students made by Departments/Schools/Centers, course
registration, coordination of time table and preparation of
Academic Calendar.

6. Prospectus and Handbook:

(@) The Prospectus issued along with the application form shall
contain;

(i) A profile of the University, (ii) List of Schools of
the University and programs offered in University
Departments, (i) Eligibility conditions for various
programs, (iv) Fee Structure (course/program,
examination and other fees) and (v) Time-Table for
Entrance Examination.

(b) The Hand Book given to the students admitted to
Departments/Schools at the time of admission shall contain:

(i) CBCS Regulations and (ii) The Academic Calendar.

No Change

6. Prospectus and Handbook:

(@) The Prospectus issued along with the application form
shall contain;

(i) A profile of the University, (ii) List of Schools
of the University and programs offered in
University Departments, (iii) Eligibility conditions
for various programs, (iv) Fee Structure
(course/program, examination and other fees)
and (v) Time-Table for Entrance Examination.

(b) The Hand Book given to the students admitted to
Departments/Schools at the time of admission shall
contain:

(i) CBCS Regulations and (i) The Academic Calendar.

7. The Feedback of the Students: There shall be an
evaluation of the course taught to the students in accordance
with the parameters fixed for such a purpose and also in
consonance with the prevailing practice / convention in the
Universities of the country. The modalities of such an exercise
would broadly respond to teacher-taught relationship as
determined by quality, style, manner and method of teaching
along with efficacy of communication and the like. The terms
of evaluation will be pursued by the Committee constituted for
such a purpose by the Vice-Chancellor of the University. The
configuration of evaluation shall generate the following ethics:

i) Nature of course

ii) Effectiveness of course

iii) Comprehensibility by the students

iv) Effectiveness of communication

v) Employment of Audio/Visual Aids (wherever applicable)

(
(
(
(
(
(

vi) Sincerity and regularity of teacher/ instructor.

No Change

7. The Feedback of the Students: There shall be an
evaluation of the course taught to the students in
accordance with the parameters fixed for such a purpose
and also in consonance with the prevailing practice /
convention in the Universities of the country. The modalities
of such an exercise would broadly respond to teacher-
taught relationship as determined by quality, style, manner
and method of teaching along with efficacy of
communication and the like. The terms of evaluation will be
pursued by the Committee constituted for such a purpose
by the Vice-Chancellor of the University. The configuration
of evaluation shall generate the following ethics:

i) Nature of course

i) Effectiveness of course

iiiy Comprehensibility by the students

iv) Effectiveness of communication

v) Employment of Audio/Visual Aids (wherever applicable)

(
(
(
(
(
(

vi) Sincerity and regularity of teacher/ instructor.

Examination System:

8. All Programmes of Studies of the University shall
be offered under Semester System and
Examination and evaluation of students shall be
through ~ Comprehensive ~ Continuous  Internal
Assessment (CCA).

9. As a general principle, the Comprehensive
Continuous Internal Assessment and End Semester
Examination shall comprise the following
components:

(i) Mid Term Examination.................... 20%
(i) Continuous Internal Assessment.....20%
(iii) End-Semester Examination............. 60%

10. Depending upon the nature and requirements of a
particular course, individual Departments/Centre shall,

No Change

Examination System:

8. Al Programmes of Studies of the University
shall be offered under Semester System and
Examination and evaluation of students shall be

through  Comprehensive  Continuous  Internal
Assessment (CCA).

9. As a general principle, the Comprehensive
Continuous  Internal  Assessment and End
Semester Examination shall comprise the
following components:

(i) Mid Term Examination.................... 20%

(if)y Continuous Internal Assessment.....20%
(iii) End-Semester Examination............. 60%

10. Depending upon the nature and requirements of a
particular course, individual Departments/Centre
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(i

(i)

within the overall framework of Comprehensive
Continuous Internal Assessment (CCA) prescribed
by the Board of Studies concerned, have freedom
to prescribe additional/different components and
weightage for different component. Provided that
the weightage of the End-Semester Examination shall
not be less than 60%.

Detailed  distribution and  break-up of the
Comprehensive  Continuous Internal  Assessment
(CCA) shall be specified by the teacher concerned
in the Detailed Course outlined for each course
taught by him/her during a semester.

The question papers for the End-Semester
Examinations shall be of 3 (Three) hours duration and
shall be set such as to comprise the following sections:

Section A: shall have 10 (Ten) Objective Type
Questions of 1 (one) Mark each. All questions in
this Section shall be compulsory (Total 10 Marks)

Section B: shall have 6 (Six) Short Answer
Questions (SAQs) of 5 (Five) Marks each, out of
which the examinee shall be required to attempt
any (four) questions; (Total 20 Marks)

Section C: shall have 5 (Five) Essay/Long
Answer Questions (LAQs) of 10 marks each. Out of
which the examinee shall be required to attempt any
three questions (Total 30 Marks);

11.

12.

(i)

shall, within the overall framework of
Comprehensive Continuous Internal Assessment
(CCA) prescribed by the Board of Studies
concerned, have freedom to  prescribe
additional/different components and weightage for
different component. Provided that the weightage
of the End-Semester Examination shall not be less
than 60%.

Detailed distribution and break-up of the
Comprehensive Continuous Internal Assessment
(CCA) shall be specified by the teacher
concerned in the Detailed Course outlined for
each course taught by him/her during a semester.

The question papers for the End-Semester
Examinations shall be of 3 (Three) hours duration
and shall be set such as to comprise the following
sections:

Section A: shall have 10 (Ten) Objective Type
Questions of 1 (one) Mark each. All questions in
this Section shall be compulsory (Total 10 Marks)

Section B: shall have 6 (Six) Short Answer
Questions (SAQs) of 5 (Five) Marks each, out of
which the examinee shall be required to attempt
any (four) questions; (Total 20 Marks)

Section C: shall have 5 (Five) Essay/Long
Answer Questions (LAQs) of 10 marks each. Out
of which the examinee shall be required to attempt
any three questions (Total 30 Marks);

Paper Setting & Evaluation:

13.

14.

15.

16.

17.

The overall framework of the Comprehensive
Continuous Internal Assessment (CCA), including the
broad guidelines regarding the content, format,
duration and timings of different components of
examination and evaluation shall be as decided by the
Board of Studies.

Within the overall framework of examination and
evaluation as decided by the Board of Studies, the
content, format, duration of various components of
the CCA shall be decided by the concerned
faculty members and notified to students along with
the detailed course outline provided at the
commencement of each course.

Since the University follows Choice Based Credit
System (CBCS) and CCA, the question paper for
midterm and internal assessment
examination of a course shall be set by the faculty
member who is teaching that course and that he/she
shall also be the evaluator.

The End Semester question paper will be set in such a
manner that 50% of papers of core courses shall be
set and evaluated by external examiners. However,
the theory papers for the end semester examination of
the last semester of any program shall be set
internally.

In case of examinations involving viva-voce, practical
etc. in a course offered by a Department / Centre,
the evaluation shall be done by a panel
comprising of the concerned faculty member and
an external expert to be appointed by the Dean of the
School concerned, from the panel recommended by

No Change

Paper Setting & Evaluation:

13.

14.

15.

16.

17.

The overall framework of the Comprehensive
Continuous Internal Assessment (CCA), including
the broad guidelines regarding the content,
format, duration and timings of different
components of examination and evaluation shall be
as decided by the Board of Studies.

Within the overall framework of examination and
evaluation as decided by the Board of Studies, the
content, format, duration of various components
of the CCA shall be decided by the concerned
faculty members and notified to students along
with the detailed course outline provided at the
commencement of each course.

Since the University follows Choice Based Credit
System (CBCS) and CCA, the question paper for
midterm and internal assessment
examination of a course shall be set by the
faculty member who is teaching that course and
that he/she shall also be the evaluator.

The End Semester question paper will be set in
such a manner that 50% of papers of core courses
shall be set and evaluated by external examiners.
However, the theory papers for the end semester
examination of the last semester of any program
shall be set internally.

In case of examinations involving viva-voce,
practical etc. in a course offered by a
Department / Centre, the evaluation shall
be done by a panel comprising of the
concerned faculty member and an external
expert to be appointed by the Dean of the
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18.

19.

concerned Board of Studies. However, the end
semester examination of the last semester of any
program shall be conducted by two internal
examiners.

Project Work / Project Report / Dissertation / Field
Work Report / Training Report etc. shall be evaluated
by an external evaluator appointed by the Dean of
the School concemed from the panel recommended
by concerned Board of Studies. Provided further that
in case of viva-voce based on the Project Work
IProject Report / Dissertation / Field Work Report /
Training Report etc. evaluation shall be done by a
committee comprising of the Advisor concerned and
the external evaluator.

The end semester examination including paper
setting, evaluation, viva-voce and practical
examination shall be remunerative both for external
and internal examiners. The remuneration shall be
decided by the Academic Council from time to time.

18.

19.

School  concerned, from the  panel
recommended by concerned Board of Studies.
However, the end semester examination of the
last semester of any program shall be
conducted by two internal examiners.

Project Work / Project Report / Dissertation /
Field Work Report / Training Report etc. shall be
evaluated by an external evaluator appointed by
the Dean of the School concemed from the
panel recommended by concemned Board of
Studies. Provided further that in case of viva-
voce based on the Project Work /Project
Report / Dissertation / Field Work Report /
Training Report etc. evaluation shall be done by
a committee comprising of the Advisor
concerned and the external evaluator.

The end semester examination including paper
setting, evaluation, viva-voce and practical
examination shall be remunerative both for
external and internal  examiners. The
remuneration shall be decided by the Academic
Council from time to time.

Guidelines for Paper Setting:

21.

22.

23.

24,

25.

26.

27.

The question papers for the Mid-Semester
Examination shall be based on at least 50% of the
course content prescribed for the Semester.

The question papers for the End Semester
Examination shall be based on the total course
content prescribed for the Semester.

The paper setter shall set the question paper for
the Mid-Term Examination and shall arrange to
make adequate number of copies / printouts,
which shall be submitted in sealed cover marked
as Confidential to the Head of the Department /
Director of the Centre, at least five days prior to the
commencement of the Mid-Term Examination;

Each paper setter shall be responsible for ensuring
secrecy and confidentiality of the question paper
set by him/her;

For Mid-Term Examination the Head of the
Department / Director of the Centre shall keep the
question papers received from the paper
setters in the safe custody till the date of
examination and shall arrange to issue the same
on the date of examination to the invigilator
concerned.

The paper setter for the End Semester
Examination shall set the question paper in
the prescribed format and shall submit the same
in sealed cover marked as Confidential to the
Controller of Examinations, at least fifteen
days prior to the commencement of the End
Semester Examination;

The question papers of the end semester
examination set by the paper setters shall be
reviewed in the meeting of the Examination
Committee of the Board of Studies of the
Department / Centre concerned held before the
examination.

No Change

Guidelines for Paper Setting:

21.

22.

23.

24.

25.

26.

27.

The question papers for the Mid-Semester
Examination shall be based on at least 50% of
the course content prescribed for the Semester.

The question papers for the End Semester
Examination shall be based on the total
course content prescribed for the Semester.

The paper setter shall set the question paper for
the Mid-Term Examination and shall arrange to
make adequate number of copies / printouts,
which shall be submitted in sealed cover
marked as Confidential to the Head of the
Department / Director of the Centre, at least five
days prior to the commencement of the Mid-Term
Examination;

Each paper setter shall be responsible for
ensuring secrecy and confidentiality of the
question paper set by him/her;

For Mid-Term Examination the Head of the
Department / Director of the Centre shall keep
the question papers received from the
paper setters in the safe custody fill the
date of examination and shall arrange to issue
the same on the date of examination to the
invigilator concerned.

The paper setter for the End Semester
Examination shall set the question paper in
the prescribed format and shall submit the
same in sealed cover marked as Confidential
to the Controller of Examinations, at least
fiteen days prior to the commencement of
the End Semester Examination;

The question papers of the end semester
examination set by the paper setters shall be
reviewed in the meeting of the Examination
Committee of the Board of Studies of the
Department / Centre concerned held before the
examination.
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Guidelines for Evaluation: No Change Guidelines for Evaluation:

27. It shall be the bounden duty of the 27. 1t shall be the bounden duty of the
concerned faculty members to evaluate all concerned faculty members to evaluate all
assignments, comprehensive continues internal assignments, comprehensive continues internal
assessment (CCA) and mid-term examination assessment (CCA) and mid-term examination
answer scripts and to show the same to the answer scripts and to show the same to
students within one week of the date of such the students within one week of the date of such
examination and  submit the marks / grades examination and submit the marks / grades
awarded to the students to the Head of the awarded to the students to the Head of the
Department/ Director of the Centre concerned. Department/ Director of the Centre concerned.

28. Each examiner shall be required to

28. Each examiner shall be required to evaluate evaluate tge answer sp;ptsﬁofd the fEnr?-
the answer scripts of the End-Semester jetmes;er xallmltr)atlon Vgt 'E I b ays o dt te
Examination within 15 days of the date of ate of examinations and shall be required o
examinations and shall be required to return to return to Controller. of Exam!natlons, the
Controller of Examinations, the evaluated answer gvaluated answer scripts along with the award
scripts along with the award list. list.

29.  Head of the Department / Director of the Centre
concerned, shall forward to the Controller of

29. Head of the Department / Director of the Centre Examination, the consolidated award list of
concerned, shall forward to the Controller of marks / grades awarded to the students in the
Examination, the consolidated award list of Continuous Internal Assessment and Mid-Term
marks/grades awarded to the students in the Examination of each course offered by the
Continuous Internal Assessment and Mid-Term Department.

Examination of each course offered by the
Department.
Revaluation of Answer Scripts: No Change Revaluation of Answer Scripts:

30.

31.

No revaluation of answer sheet is permitted.
However, aggrieved student may apply on the
prescribed application form along with the
prescribed fees, for relottling of his/her answer
script(s) to the Controller of Examinations within
seven working days from the date of declaration of
the results.

Relottling of the answer script shall be done by a
board comprising two members to be
appointed by the Controller of Examinations.

30.

31.

No revaluation of answer sheet is permitted.
However, aggrieved student may apply on the
prescribed application form along with the
prescribed fees, for retotaling of his/her answer
script(s) to the Controller of Examinations within
seven working days from the date of declaration
of the results.

Retotaling of the answer script shall be done by
a board comprising two members to be
appointed by the  Controller  of
Examinations.

Conduct of Examination:

32.

33.

34.

Al examinations of the University (except the
entrance  examinations  for  admission in
different Programmes of Studies) shall be
conducted and held at the University Campus only.

The Date Sheet for Mid-Term and End-
Semester Examination shall be notified by
the Heads of the Department / Directors of the
Centers/Deans of the School at least fifteen
days prior to the commencement of the
examinations.

The Mid-Term and End-Semester Examinations
shall  be conducted under the general
supervision of the Head of Department, who
shall act as Centre Superintendent for all
examinations of the courses of his/her

Conduct of Examination:

32.

33.

34.

All examinations of the University (except
the entrance examinations for admission in
different Programmes of Studies) shall be
conducted and held at the University Campus
only.

The Date Sheet for Mid-Term and End-
Semester Examination shall be notified by
the Heads of the Department / Directors of the
Centers / Deans of the School at least
fiteen days prior to the commencement of
the examinations.

The Mid-Term and End-Semester
Examinations shall be conducted under
the general supervision of the Head of
Department, who shall act as Centre




[ 9T [II-ETE 4]

HRT bl TSUA @ STHERIT

59

Department. He/she shall arrange for the
invigilation duties from amongst the faculty
members and shall be responsible for the fair
and orderly conduct of the examination.

Superintendent for all examinations of the
courses of histher Department. He/she shall
arrange for the invigilation duties from amongst
the faculty members and shall be responsible
for the fair and orderly conduct of the
examination.

Indiscipline and Unfair Means in Examination:

35. There shall be zero-tolerance against use of unfair
means and unfair practices in connection with
examination and each examinee shall be required to
strictly adhere to the instructions for taking examination.
Non adherence to such instructions shall attract disciplinary
action.

36. Use of unfair means is strictly prohibited and shall invite
serious disciplinary actions for anyone found using unfair
means during any examination. Unfair practices and Unfair
means relating to examination shall mean and include:

(i) Exerting pressure, coercion and undue influence
for postponement and change of dates and timings
of examination.

(i) Threatening the invigilator or any other
behaviour amounting to insubordination as
reported by the Invigilator / Centre Superintendent.

(iiy  Seeking favours from and/or threatening the
examiners, paper setters, evaluators,
invigilators, co-examinees or any other officer or
staff of the University.

(iv) Resorting to such practices and engaging into
activities that are specifically prohibited during the
course of examination.

(v)  Keeping in possession of materials of any kind
related to the subject of the examination
concerned including mobile / cell phones /
electronic aids, unless otherwise permitted as a
component of examination and/or copying or
attempting to copy from the materials in
possession or from other persons within or
outside the examination hall.

(vi)  Exchanging notes, inter-changing answer scripts,
helping other examinees, seeking help from
and/or consulting other examinees or any other
person inside or outside the examination hall.

(vi) Attempts of impersonation including writing
some other candidate's registration number /
roll number in the answer paper and/or
exchanging or attempting to exchange answer
sheets or other materials during the course of
examination.

(viii)  Sitting or occupying seats other than the one
allotted to the candidate or changing the seat
during the course of examination without the
permission of the invigilator.

(ix)  Boycott / walkout of the examination and or
causing disturbances of any kind during the
conduct of examination.

No Change

Indiscipline and Unfair Means in Examination:

35. There shall be zero-tolerance against use of unfair
means and unfair practices in connection with
examination and each examinee shall be required to
strictly adhere to the instructions for taking examination.
Non adherence to such instructions shall attract
disciplinary action.

36. Use of unfair means is strictly prohibited and shall
invite serious disciplinary actions for anyone found using
unfair means during any examination. Unfair practices
and Unfair means relating to examination shall mean
and include:

()  Exerting pressure, coercion and undue
influence for postponement and change of
dates and timings of examination.

(i) Threatening the invigilator or any other
behaviour amounting to insubordination as
reported by the Invigilator / Centre
Superintendent.

(i) Seeking favours from and/or threatening the
examiners, paper  setters, evaluators,
invigilators, co-examinees or any other officer or
staff of the University.

(iv)  Resorting to such practices and engaging into
activities that are specifically prohibited during
the course of examination.

(v)  Keeping in possession of materials of any kind
related to the subject of the examination
concerned including mobile / cell phones /
electronic aids, unless otherwise permitted as
a component of examination and/or
copying or attempting to copy from the
materials in possession or from other persons
within or outside the examination hall.

(viy  Exchanging notes, inter-changing answer
scripts, helping other examinees, seeking help
from and/or consulting other examinees or
any other person inside or outside the
examination hall.

(vii)  Attempts of impersonation including writing
some other candidate's registration number/
roll number in the answer paper and/or
exchanging or attempting to exchange
answer sheets or other materials during the
course of examination.

(viii) ~ Sitting or occupying seats other than the one
allotted to the candidate or changing the seat
during the course of examination without the
permission of the invigilator.

(ix)  Boycott / walkout of the examination and or
causing disturbances of any kind during the
conduct of examination.
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(x)  Any other act of omission or commission as may
be declared by the Executive Council as unfair
means in respect of any or all the examinations,
from time to time.

37.  Detection of unfair means, indiscipline and
disturbances during the examination shall be
brought to the notice of the Centre
Superintendent by the invigilator concemed in
writing.

38.  The Centre Superintendent shall report to the
Controller of Examinations without delay, each
case of alleged use of unfair means in the
examination with full details of the evidence in
support thereof and the statement of the
candidate concerned, if any, on the forms
supplied by the Controller of Examinations for
the purpose.

39. In case a candidate found using unfair means
in examination refuses to make and sign the
said statement, the incident shall be recorded
by the Invigilator and countersigned by the
Centre Superintendent.

40.  The answer book of the candidate found using
unfair means in the examination shall be seized
and the candidate may be permitted to write
remaining part of his/her examination on a
separate answer-book to be issued to him/her.
The Centre Superintendent shall send both the
answer-books to the Controller of Examinations
along with his/her report.

41. Al individual cases of reported use of unfair
means in examination shall be referred to the
Examination Discipline Committee. Provided
that in case of use of unfair means on a mass
scale at an examination centre, the Vice-
Chancellor shall have powers to cancel the
examination of all the candidates appearing
from the centre concerned and order re-
examination an initiate further disciplinary action
against all concerned.

(x)  Any other act of omission or commission as
may be declared by the Executive Council as
unfair means in respect of any or all the
examinations, from time to time.

37.  Detection of unfair means, indiscipline and
disturbances during the examination shall
be brought to the notice of the Centre
Superintendent by the invigilator concerned in
writing.

38.  The Centre Superintendent shall report to the
Controller of Examinations without delay,
each case of alleged use of unfair means in
the examination with full details of the
evidence in support thereof and the
statement of the candidate concerned, if any,
on the forms supplied by the Controller of
Examinations for the purpose.

39. In case a candidate found using unfair
means in examination refuses to make and
sign the said statement, the incident shall be
recorded by the Invigilator and countersigned
by the Centre Superintendent.

40. The answer book of the candidate found
using unfair means in the examination shall
be seized and the candidate may be
permitted to write remaining part of his/her
examination on a separate answer-book to
be issued to him/her. The Centre
Superintendent shall send both the answer-
books to the Controller of Examinations along
with his/her report.

41. Al individual cases of reported use of unfair
means in examination shall be referred to the
Examination Discipline Committee. Provided
that in case of use of unfair means on a
mass scale at an examination centre, the
Vice-Chancellor shall have powers to cancel
the examination of all the candidates
appearing from the centre concerned and
order re-examination an initiate further
disciplinary action against all concerned.

Examination Discipline Committee: No Change Examination Discipline Committee:
42. The Examination Discipline Committee shall consist of the 42. The Examination Discipline Committee shall consist of
following members: the following members:
(i) The Dean of Students' Welfare, who shall (i) The Dean of Students' Welfare, who
be the Chairperson shall be the Chairperson
(i) The Proctor (i) The Proctor
(ii) Two faculty members to be nominated by (iii) Two faculty members to be
the Vice-Chancellor nominated by the Vice-Chancellor
(iv) The Controller of Examination, who shall (iv) The Controller of Examination, who
be the Member-Secretary. shall be the Member-Secretary.
43. The Terms of office of the Members of the No Change 43. The Terms of office of the Members of the

Examination Discipline Committee, other than the
Ex-Officio Members, shall be one year from
the date of appointment and that three
Members of the Committee shall constitute the
quorum.

Examination Discipline Committee, other than
the Ex-Officio Members, shall be one year
from the date of appointment and that
three  Members of the Committee shall
constitute the quorum.
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44. Depending upon the extent and severity, the No Change 44. Depending upon the extent and severity, the
punishment for the use of Unfair Means may include: punishment for the use of Unfair Means may include:

(i) Awarding “I” Grade /”F” Grade to the candidate (i) Awarding “I” Grade ["F” Grade to the
in the particular examination in  which the Unfair candidate in the particular examination in
Means was used; which the Unfair Means was used;

(i) Awarding “I” Grade [’F” Grade in all (i) Awarding “I” Grade [”F” Grade in all
examinations taken by the candidate during the examinations taken by the candidate during
semester,; the semester;

(iii) Debarring for certain specified number of semesters (i)  Debarring for certain specified number of
from appearing in examination of the University; semesters from appearing in examination of

(iv)  Cancellation of admission from the University; the University;

(v} Rustication from the University and debarring (iv)  Cancellation of admission from the University;
the student from taking admission in any (v)  Rustication from the University and
Programme of Studies of the University for debarring the student from taking admission
certain specified period of time; and in any Programme of Studies of the

(vi)  Rustication from the University and debarring University for certain specified period of time;
the student from taking admission in any and
Programme of Studies of the University for ever; (vi)  Rustication from the University and

debarring the student from taking admission
in any Programme of Studies of the
University for ever;

45, The Examination Discipline Committee shall No Change 45, The Examination Discipline Committee shall
decide the extent, and magnitude of decide the extent, and magnitude of
punishment to those found guilty of using Unfair punishment to those found guilty of using
Means in examination with due regard to the Unfair Means in examination with due regard
nature and extent of offence committed by a to the nature and extent of offence
candidate in use of Unfair Means and shall committed by a candidate in use of Unfair
ensure that the punishment is commensurate to Means and shall ensure that the punishment
the offence committed and in accordance with is commensurate to the offence committed
the principle of natural justice; and in accordance with the principle of

46. All decisions taken by the Committee will be natural justice;
placed before the Vice-Chancellor for approval. 46. All decisions taken by the Committee will be

47. A candidate found guilty of using Unfair Means placed before the Vice-Chancellor for
in examination by the Examination Discipline approval.

Committee, may appeal to the Vice-Chancellor, 47. A candidate found guilty of using Unfair
in writing, within one month of the receipt of the Means in examination by the Examination
decision of the University; and if the Vice- Discipline Committee, may appeal to the
Chancellor is satisfied that the representation Vice-Chancellor, in writing, within one month
merits consideration, he/she may refer the case of the receipt of the decision of the
back to the Examination Discipline Committee University; and if the Vice-Chancellor is
for reconsideration. satisfied that the representation merits

consideration, he/she may refer the case

back to the Examination Discipline

Committee for reconsideration.

No Change

Specific Provisions for

the Conduct of Entrance

Examination for Admission:

48. The Paper Setters for the Common Entrance

Examination  shall

be appointed by the Vice-

Chancellor.

49. The overall
and control of the
Examination shall

administration, conduct, supervision
Common  Entrance

be the responsibility of the

Controller of Examinations who with the approval
of the Vice-Chancellor, shall arrange:

To get the question papers for the Common

Entrance Examination set by the paper setter(s)
appointed by the Vice-Chancellor;

(i

For the confidential printing of the question
papers for  the

Common Entrance

Examination;

Specific Provisions for the Conduct of Entrance
Examination for Admission:

48. The
Entrance Examination shall

Setters for the  Common
be appointed by

Paper

the Vice-Chancellor.

49.  The
supervision  and

overall administration,

control of the

conduct,
Common

Entrance Examination shall be the responsibility
of the Controller of Examinations who with
the approval of the Vice-Chancellor, shall arrange:

() To get the question papers for the Common

Entrance Examination set by

the paper

setter(s) appointed by the Vice-Chancellor;

(i) For the

confidential  printing of the

question papers for the Common Entrance
Examination;
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(i)

(v)

50.

51.

52.

53.

54.

To appoint Centre Superintendents for each of the
Examination Centers;

For the smooth conduct of the Common
Entrance Examination in all Examination centre
and exercise general supervision and control and;

For the evaluation of the Answer scripts and
preparation of the merit list;

In the absence of Controller of Examinations or
otherwise if the circumstances so warrant the Vice-
Chancellor may appoint a Coordinator of the
Common Entrance Examination who shall perform
such functions as specified in the preceding clause.

The Common Entrance Examination shall be
held at the designated Examination Centers as
approved by the Academic Council and notified in
the University Prospectus.

Each Examination Centre shall be under the
charge of a Centre Superintendent, who shall
ensure smooth and fair conduct of the Common
Entrance Examination.

During an entrance examination, all candidates
shall be under the disciplinary control of the
Centre Superintendent, whose instructions on the
conduct of examination shall be final and binding.
If a candidate disobeys instructions or
misbehaves  with  Centre  Superintendent /
Supervisory staff / invigilator / any other staff /
other examinees, he/she may be expelled from
the examination them and there.

Notwithstanding anything contained in these
Ordinances, the examination of all such
candidates who are found using Unfair Means in
the Common Entrance Examination shall be
cancelled and consequently his/her answer script
will not be considered for evaluation and
preparation of merit list.

(i)

(v)

50.

51.

52.

53.

54.

To appoint Centre Superintendents for each of the
Examination Centers;

For the smooth conduct of the Common
Entrance Examination in all Examination
centre and exercise general supervision and
control and;

For the evaluation of the Answer scripts and
preparation of the merit list;

In the absence of Controller of Examinations or
otherwise if the circumstances so warrant the Vice-
Chancellor may appoint a Coordinator of the
Common Entrance Examination who shall perform
such functions as specified in the preceding clause.

The Common Entrance Examination shall be
held at the designated Examination Centers
as approved by the Academic Council and
notified in the University Prospectus.

Each Examination Centre shall be under the
charge of a Centre Superintendent, who shall
ensure smooth and fair conduct of the Common
Entrance Examination.

During an entrance examination, all candidates
shall be under the disciplinary control of the
Centre Superintendent, whose instructions on
the conduct of examination shall be final and
binding. If a candidate disobeys instructions
or misbehaves with Centre Superintendent /
Supervisory staff / invigilator / any other staff/
other examinees, he/she may be expelled
from the examination them and there.

Notwithstanding ~ anything  contained in
these Ordinances, the examination of all
such candidates who are found using Unfair
Means in the Common Entrance Examination
shall be cancelled and consequently his/her
answer script will not be considered for
evaluation and preparation of merit list.

Grading System:

55.

56.

The University shall have grading system
based on a Ten (10) point scale of
evaluation of the performances of students in
terms of marks, grade points, letter grade and
class.

The total performance of a student within a
semester shall be indicated by the

(@) Semester Grade Point Average (SGPA);
and Weighted Average Marks (WAM);
The grade sheet of a student in the final
semester of a programme shall also
include;

(b) The SGPA and CGPA shall be rounded
off to 2 decimal points and reported in the
grade sheets (i) Cumulative Grade Point
Average (CGPA); and (i) Overall Weighted
Percentage Marks (OWPM). The CGPA and
OWPM being the real indicators of a
student's performance. These shall be
calculated as under:

No Change

Grading System:

55.

56.

The University shall have grading system
based on a Ten (10) point scale of
evaluation of the performances of students in
terms of marks, grade points, letter grade and
class.

The total performance of a student within a
semester shall be indicated by the

(@) Semester Grade Point Average (SGPA);
and Weighted Average Marks (WAM);
The grade sheet of a student in the final
semester of a programme shall also
include;

(b) The SGPA and CGPA shall be rounded
off to 2 decimal points and reported in
the grade sheets (i) Cumulative Grade
Point Average (CGPA); and (ii) Overall
Weighted Percentage Marks (OWPM). The
CGPA and OWPM being the real indicators
of a student’s performance. These shall be
calculated as under:
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SGPA=(3Ci Gi )/ (>Ci)

WAM= (3CiMi)/ (> Ci)%

CGPA= (3 > CniGn) /(3 X Ci)

OWPM = (3 > CoiMni)/ (2> Cni)%
Where

Ci =number of credits in it course,

Mi = marks obtained in the it course,

Gi = grade point obtained in the it course,

Cni = number of credits of the it" course of
the nih semester,

Mni = marks of the i" course of the
nth semester,

Gn = grade points of the i" of the

nth semester.

SGPA=(3Ci Gi )/ (>Ci)

WAM= (3CiMi)/ (> Ci)%

CGPA= (3 > CniGn) /(3 X Ci)
OWPM = (3 > CoiMni)/ (2 > Cni)%
Where

Ci = number of credits in it course,
Mi = marks obtained in the it course,

Gi = grade point obtained in the
it course,

Cni = number of credits of the it course of
the nih semester,

Mni = marks of the it" course of the
nth semester,

Gn = grade points of the i" of the

nth semester.

Course-Wise Letter Grade & Grade Point: No Change Course-Wise Letter Grade & Grade Point:

57. Accordingly, the percentage of marks obtained by a 57. Accordingly, the percentage of marks obtained by a
student in a course will be indicated by a grade point student in a course will be indicated by a grade point
and a letter grade on a Ten (10) point scale as under: and a letter grade on a Ten (10) point scale as under:

PERCENTAGE | GRADE LETTER GRADI PERCENTAGE | GRADE LETTER GRA
OF MARKS POINT OF MARKS POINT

91-100 10 O (Outstanding) 91-100 10 O  (Outstanding)

75-90 9 A* (Excellent) 75-90 9 A*  (Excellent)

65-74 8 A (Very good) 65-74 8 A (Very good)

55-64 7 B* (Good) 55-64 7 B* (Good)

50-54 6 B  (Above Average) 50-54 6 (Above Average)

45-49 5 C (Average) 45-49 5 C  (Average)

40-44 4 P (Pass) 40-44 4 (Pass)

0-39 0 F (Fail) 0-39 0 F (Fail)

Absent 0 Ab (Absent) Absent 0 Ab  (Absent)

58. A student obtaining Grade F shall be considered failed 58. A student obtaining Grade F shall be considered

and will be required to reappear in the examination. failed and will be required to reappear in the

59. For non credit courses “Satisfactory" or examination.

"Unsatisfactory" shall be indicated instead of the letter 59. For non credit courses "Satisfactory" or

grade and this will not be counted for the completion of "Unsatisfactory" shall be indicated instead of the

SGPA/CGPA. letter grade and this will not be counted for the
completion of SGPA/CGPA.

CGPA, Overall Letter Grade and Class: No Change CGPA, Overall Letter Grade and Class:

60.

61.

The overall cumulative performance of a student
shall be indicated by the Cumulative Grade Point
Average (CGPA).

The marks and the grades obtained in the courses
corresponding to the maximum number of credits
specified for completion of a Programme of Studies
will be taken into consideration in arriving at the
OWPM with overall Letter Grade and Class, as under:

OWPM

LETTER GRADE

CLASSS

91-100

O (Outstanding)

First Class
(Outstanding)

60. The overall cumulative performance of a student
shall be indicated by the Cumulative Grade Point
Average (CGPA).

61. The marks and the grades obtained in the courses
corresponding to the maximum number of credits
specified for completion of a Programme of Studies
will be taken into consideration in arriving at the
OWPM with overall Letter Grade and Class, as
under:

OWPM

LETTER GRADE CLASSS

91-100

O (Outstanding) First Class

(Outstanding)
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75-90 A* (Excellent) First Class
65-74 A (Very good) First Class
55-64 B* (Good) Second Class
50-54 B (Above Average) Second Class
45-49 C (Average) Third Class
40-44 P (Pass) Pass Class

75-90 A* (Excellent) First Class
65-74 A (Very good) First Class
55-64 B* (Good) Second Class
50-54 B (Above Average) Second Class
45-49 C (Average) Third Class
40-44 P (Pass) Pass Class

62. A student who has successfully completed all the No Change 62. A student who has successfully completed all
courses to accumulate the minimum specified number the courses to accumulate the minimum specified
of credits under the Comprehensive Choice Based Credit number of credits under the Comprehensive Choice
System shall be deemed to have completed the Based Credit System shall be deemed to have
Programme of Studies. completed the Programme of Studies.
Ranking of Students: Ranking of Students:
63. The first three ranks in every Programme of Studies shall No Change 63. The first three ranks in every Programme of Studies
be decided on the basis of OWPM. shall be decided on the basis of OWPM.
All the rank holders in each Programme of Studies shall be All the rank holders in each Programme of Studies shall be
awarded the Certificate of Merit, subject to fulfillment of the awarded the Certificate of Merit, subject to fulfillment of the
following criteria: following criteria:

a. Should have first position with more than 60 No Change

percent marks (OWPM);

b.  Should have passed all the Semesters of a
Programme of Study without any break;

Should have more

a. Should have more than 60 percent marks
(OWPM);

b.  Should have passed all the Semesters of a
Programme of Study without any break;

C. Should have passed all the Courses in a | than 60 percent C. Should have passed all the Courses in a
Programme of Study without any back log | Marks (OWPM); Programme of Study without any back log
meaning thereby that he/she has not been No Change meaning thereby that he/she has not been
awarded ‘F’ or ‘I grade in any course; and awarded ‘F’ or ‘I' grade in any course; and

No Change

d. Should have exhibited good conduct and d. Should have exhibited good conduct and
character during the period of a Programme of character during the period of a Programme
Study. of Study.

Attendance: No Change Attendance:

64. No student shall be permitted to sit for the End-
semester examination in the course in which
he/she has secured less than 75% attendance.

65. The teacher handling a course shall be
responsible for maintaining a record of
attendance of students who have registered for
the course and shall display on the Notice
Board of the Department the monthly
attendance record of each student.

66. All teachers shall intimate the Head of the
Department/Director of the Centre concerned,
at least seven calendar days before the last
instruction day in the semester, particulars of all
students who have secured less than 75%
attendance in one or more courses.

67. The Head of the Department / Director of the
Centre shall display on the Notice Board of the
Department names of all students who will not be
eligible to take the End-semester examinations in
the various courses and send a copy of the same
to the Dean of the School concerned.

64. No student shall be permitted to sit for the
End-semester examination in the course in
which he/she has secured less than 75%
attendance.

65. The teacher handling a course shall be
responsible for maintaining a record of
attendance of students who have registered
for the course and shall display on the Notice
Board of the Department the monthly
attendance record of each student.

66. All teachers shall intimate the Head of the
Department/Director ~ of  the  Centre
concerned, at least seven calendar days
before the last instruction day in the
semester, particulars of all students who
have secured less than 75% attendance in
one or more Courses.

67. The Head of the Department / Director of the
Centre shall display on the Notice Board of
the Department names of all students who
will not be eligible to take the End-semester
examinations in the various courses and send
a copy of the same to the Dean of the School
concerned.
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68. The Dean of the School concerned may grant

exemption to a candidate who has failed to
obtain the minimum prescribed 75% attendance
for valid reasons provided that such exemptions
shall not be granted for attendance below 65%.

68.

The Dean of the School concerned may
grant exemption to a candidate who has
failed to obtain the minimum prescribed 75%
attendance for valid reasons provided that
such exemptions shall not be granted for
attendance below 65%.

Promotion & Progression:

69.

70.

71.

72.

73.

74.

75.

A student shall be required to participate in Mid-
Term Examination and Internal Assessment as
specified in the Detailed Course Outline, failing
which he/she shall be deemed to have NOT
COMPLETED the course and shall be awarded
the "I" Grade. Provided further that the "I" Grade
shall also be awarded to a candidate in a course
in which he/she has been declared ineligible to
appear in the End-Semester Examination of
courses on account not meeting the minimum
prescribed attendance requirements for the
course.

A student who has been awarded "I" Grade shall
be required to re-register for the same course,
when it is offered in the next semester(s), or shall
have to register for another course under the
overall framework of credit accumulation under
the Comprehensive Choice Based Credit System
to be able to successfully complete the minimum
specified credit requirements for completion of
the Programme of Studies.

A candidate shall be deemed to have
successfully completed a course except in case
where he/she has been awarded the "I" Grade or
"F" Grade.

A student who has successfully completed a
course shall not be permitted to repeat the
course to improve his/her grade.

A candidate shall be required to secure a
minimum of 40% Marks, in the course taken,
to successfully complete that course, failing
which he/she shall be deemed to have failed in
the course and shall be awarded the "F" Grade.

The “F” Grade once awarded shall stay in
the grade card of the student and shall not
be deleted even when hefshe successfully
completes the course later. The grade acquired
later by the student will be indicated in the
grade sheet of the subsequent semester in
which the candidate has appeared for clearance
of the arrears.

If a student has been awarded "F" Grade,
he/she shall be required to repeat only the
End- Semester Examination i.e. he/she shall be
required to reappear in  End-Semester
Examination of that course in the next session.
The student shall not be permitted to repeat /
reappear in  the  Continuous  Internal
Assessment and/or the Mid-Term Examination.
The marks obtained by him/her in the
Continuous Internal Assessment and/or the
Mid-Term Examination shall be carried forward
for declaring the result.

No Change

Promotion & Progression:

69.

70.

71.

72.

73.

74.

75.

A student shall be required to participate in
Mid-Term  Examination ~ and  Internal
Assessment as specified in the Detailed
Course Outline, failing which he/she shall be
deemed to have NOT COMPLETED the
course and shall be awarded the "I" Grade.
Provided further that the "I" Grade shall also
be awarded to a candidate in a course in
which he/she has been declared ineligible to
appear in the End-Semester Examination of
courses on account not meeting the minimum
prescribed attendance requirements for the
course.

A student who has been awarded "I" Grade
shall be required to re-register for the same
course, when it is offered in the next
semester(s), or shall have to register for
another course under the overall framework of
credit accumulation under the Comprehensive
Choice Based Credit System to be able to
successfully complete the minimum specified
credit requirements for completion of the
Programme of Studies.

A candidate shall be deemed to have
successfully completed a course except in
case where he/she has been awarded the "|"
Grade or "F" Grade.

A student who has successfully completed
a course shall not be permitted to repeat
the course to improve his/her grade.

A candidate shall be required to secure a
minimum of 40% Marks, in the course
taken, to successfully complete that course,
failing which he/she shall be deemed to have
failed in the course and shall be awarded the
"F" Grade.

The “F” Grade once awarded shall stay in
the grade card of the student and shall not
be deleted even when he/she successfully
completes the course later. The grade
acquired later by the student will be indicated
in the grade sheet of the subsequent
semester in which the candidate has
appeared for clearance of the arrears.

If a student has been awarded "F" Grade,
he/she shall be required to repeat only the
End- Semester Examination i.e. he/she shall
be required to reappear in End-Semester
Examination of that course in the next
session. The student shall not be permitted to
repeat / reappear in the Continuous Internal

Assessment and/or the Mid-Term
Examination. The marks obtained by
himher in  the Continuous Internal
Assessment and/or the Mid-Term

Examination shall be carried forward for
declaring the result.
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76. A student with "F" Grade in a course shall
be permitted to repeat / reappear in the End-
Semester Examination of the Course along with
the subsequent End Semester Examinations up
to the maximum duration of that particular
programme.

77. If a student secures “F” Grade in a Project
Work / Project Report / Dissertation / Field
Work Report / Training Report etc, he/she shall
be required to resubmit the revised Project Work
| Project Report / Dissertation / Field Work
Report / Training Report etc as required by
the evaluator(s). Provided further that a student
shall be permitted to re-submit the Project Work /
Project Report / Dissertation / Field Work
Report / Training Report etc for a maximum of
three times (including the first submission).

78. There shall be no system of compartmental /
supplementary examination.

79. Al students admitted to an Odd Semester
shall be eligible for promotion to the Even
Semester. To be eligible for promotion from an
Even Semester to the Odd Semester, a student
shall be required to successfully complete at least
50% of all the courses registered by him/her so
far. All such students who are not promoted
to the next semester shall be treated as Ex-
Students and shall continue to remain so till they
become eligible for promotion to the next

76. A student with "F" Grade in a course shall
be permitted to repeat / reappear in the
End- Semester Examination of the Course
along with the subsequent End Semester
Examinations up to the maximum duration of
that particular programme.

77. If a student secures “F” Grade in a Project
Work / Project Report / Dissertation / Field
Work Report / Training Report etc, he/she
shall be required to resubmit the revised
Project Work / Project Report / Dissertation /
Field Work Report / Training Report etc as
required by the evaluator(s). Provided further
that a student shall be permitted to re-submit
the Project Work / Project Report /
Dissertation / Field Work Report / Training
Report etc for a maximum of three times
(including the first submission).

78. There shall be no system of compartmental /
supplementary examination.

79. Al students admitted to an Odd
Semester shall be eligible for promotion
to the Even Semester. To be eligible for
promotion from an Even Semester to the Odd
Semester, a student shall be required to
successfully complete at least 50% of all the
courses registered by him/her so far. All
such students who are not promoted to
the next semester shall be treated as Ex-
Students and shall continue to remain so il
they become eligible for promotion to the next

semester.
semester.

Special Provisions for Students in the Last Semester No Change Special Provisions for Students in the Last

of a Programme: Semester of a Programme:

80. Special end semester examination of odd 80. Special end semester examination of odd
semesters only, shall be held for the students in semesters only, shall be held for the students in
the last semester of a programme (outgoing the last semester of a programme (outgoing
students). The question papers for outgoing students) the question papers for outgoing
students shall be set and evaluated internally. students shall be set and evaluated internally.

81. Provided further that if the student gets ‘F’

81.  Provided further that if the student gets ‘F' grade grade In any c?u;e dm the Iasthsemester otLa
in any course in the last semester of a rogramme of Study, In such a case, the
Programme of Study, in such a case, the University shall make arrangement to hold
University shall maké arrangement to,hold speciall Epd Term Examination in that eourse
special End Term Examination in that course g}nly W'th'Tt onef mlon:h of the tdeclaraftlor:hOI
only within one month of the declaration of the Pe resu of Saf d serlges %r d 0 ; rtha
result of last semester of that Programme of throtgr'amme ° f tu y. di rovided, t; r
Study. Provided, further that in case of Aa dm ¢ a;e ° ex(gaor 'T;fry emgent;y, . de
extraordinary  exigency, the  Academic tca etmlc rqglram domml (ie may .ei.' ©
Program Committee may decide to get 0 ge tzpema end-semesier - examination
special end-semester examination conducted. conducted.

Re-registration in Failed Courses: No Change Re-registration in Failed Courses:

82. If a student, who has been awarded ‘F’ Grade, wants
to repeat the course by re-registration, he/she may be
permitted on a payment of prescribed fees. In such
cases, the student is permitted to appear in mid semester
and continuous internal assessment besides the end
semester examinations.

82. If a student, who has been awarded ‘F’ Grade,
wants to repeat the course by re-registration, he/she
may be permitted on a payment of prescribed fees. In
such cases, the student is permitted to appear in mid
semester and continuous internal assessment besides
the end semester examinations.

Grade Card:

83. The grade card issued at the end of the semester to

each student will contain the following:

Grade Card:

3.  The grade card issued at the end of the semester to

each student will contain the following:
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84.

85.

86.

(i) Marks obtained for each course registered in the
semester

(i) Credits earned for each course registered for that
semester

(i) Performance in each course indicated by the
letter grade

(iv)  Semester Grade Point Average (SGPA) of all the
courses registered for that semester

(v)  Weighted Average Marks (WAM) of all the
courses registered for that semester

(vi)  Cumulative Grade Point Average (CGPA),
(vii)  Overall Weighted Percentage of Marks (OWPM)

(viii) The class and the grade of all the courses, after
completing the programme.

Notwithstanding ~ anything  contained in  these
Ordinances, all matters related to the candidates shall
be governed by the rules and procedures framed by the
Academic Council that are in force at that point of time.

From the date when these Ordinances come into
operation, all previous Ordinances on the subject shall
cease to have effect.

Provided that this revocation shall not affect the
previous Ordinances so revoked or anything done or
suffered under any previous Ordinances so revoked or
affect any right, privilege, obligation or liability acquired,
arrived or incurred under any Ordinances so revoked.

Any doubt or dispute about the interpretation of these
Ordinances shall be referred to the Vice-Chancellor,
whose decision, in his capacity as the Chairman,
Academic Council, shall be final.

The Vice-Chancellor may modify, amend and/ or
delete any

of the clauses given in these Ordinances or add any
clause(s) to these Ordinances, to facilitate the pursuit of
excellence in research, provided that any such
modification, amendment, deletion, and addition shall
be reported to the Academic Council at its next meeting
for approval.

84.

85.

86.

(i) Marks obtained for each course registered in
the semester

(i) Credits earned for each course registered for
that semester

(i) Performance in each course indicated by the
letter grade

(iv)  Semester Grade Point Average (SGPA) of all
the courses registered for that semester

(v)  Weighted Average Marks (WAM) of all the
courses registered for that semester

(vi)  Cumulative Grade Point Average (CGPA),
(vii)  Overall Weighted Percentage of Marks (OWPM)

(viii)  The class and the grade of all the courses, after
completing the programme.

Notwithstanding  anything contained in these
Ordinances, all matters related to the candidates shall
be governed by the rules and procedures framed by
the Academic Council that are in force at that point of
time.

From the date when these Ordinances come into
operation, all previous Ordinances on the subject shall
cease to have effect.

Provided that this revocation shall not affect the
previous Ordinances so revoked or anything done or
suffered under any previous Ordinances so revoked or
affect any right, privilege, obligation or liability
acquired, arrived or incurred under any Ordinances so
revoked.

Any doubt or dispute about the interpretation of these
Ordinances shall be referred to the Vice-Chancellor,
whose decision, in his capacity as the Chairman,
Academic Council, shall be final.

The Vice-Chancellor may modify, amend and/ or
delete any of the clauses given in these Ordinances or
add any clause(s) to these Ordinances, to facilitate the
pursuit of excellence in research, provided that any
such modification, amendment, deletion, and addition
shall be reported to the Academic Council at its next
meeting for approval.

ORDINANCE NO: 22(B)**
CURRICULAR FRAMEWORK, PROGRAMME OF STUDIES AND CONDITIONS FOR AWARD OF
DEGREES, DIPLOMAS AND CERTIFICATES
(Under Section 28(1)(b), 28(1)(c) and 28(1)(g) of the Central Universities Act 2009)

Curricular Framework:

1. The curricular framework of the Dr. Harisingh Gour Vishwavidyalaya, Sagar shall be learner-
centric and based on the holistic approach to higher education. Focused on in-depth
learning, the curricula and syllabi shall be linked to research & scholarship and shall be
continuously reviewed and updated on the basis of feedback and evaluation.

2. The teaching-learning process

activities, self-learning, work placement,

and evaluation) shall aim at nurturing and development of:

a. Knowledge & Comprehension
organization- specific, application-orientation;

domain specific, discipline specific,
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b. Abilities & Skills - verbal, numeric, synthetic, analytic, soft-skills, entrepreneurial
skills, leadership, team-working; and

c. Values & Aptitude - human values, work ethics, work culture, positive thinking, empathy,
emotional intelligence.

The curricula and pedagogy of all Programme of Studies shall seek to:
a. incorporate exposure to current and emerging knowledge, theory and practice;

b. inculcate research aptitude and skills through project work, literature survey, data
collection, analysis, interpretation and inference;

c. develop critical thinking and pursuit of knowledge; and
d. Develop ability to apply knowledge and skill for appraisal, evaluation and problem solving.

In order to promote learning driven by the intrinsic curiosity and mastery of the subject, the
curricula shall aim at striking a fine balance between the taught content and independent
learning by students.

With a view to discourage rote learning, the curricula of all Programme of Studies shall aim at
assessing the Total Learning Outcome (TLO) by assessing performance of students in terms of
knowledge, comprehension, application, analysis and synthesis.

Assessment and evaluation of students shall be based on Total Student Effort
(TSE). Accordingly, it shall take into account the accomplishment of students across
the total workload specifications comprising the:

Contact Hours / Organized Classroom Activity;

T o

Practical’s / Lab work / Tutorial / Teacher-led Activities;
Individual / Group Work;

Obligatory / Optional Work Placement;

Literature Survey / Library work;

Data Collection / Field work / Project Work;

Papers / Projects / Dissertation / Thesis / Seminar;

> ®m - 0o o o

Assignments / Quizzes / mid-term; and

i. End-semester examination.

Semester System

7.

All Programme of Studies offered by the University shall be based on the Semester-
System. Accordingly, the Academic Calendar of the University shall be divided into (a)
Monsoon Semester (Odd Semesters) spanning from July to December; and (b) Spring
Semester (Even Semesters) spanning from January to June. Each Semester shall have a
minimum of 90 days of teaching spread over 18 weeks.

Choice Based Credit System (CBCS):

8.

10.

11.

All Programme of Studies in the University shall be based on a Comprehensive Choice-Based
Credit System (CBCS).

The curricula for all Programme of Studies shall offer wide choices to students in terms of
courses, content, mode and pace of learning and shall encourage students to choose their own
basket of courses and decide their own pathways and pace of learning.

In order to enable students decide their pathways and exercise choices for basket of courses in
each semester, they will be assisted by Faculty Advisor who will guide them in exercising
their choices.

The School Boards shall specify broad framework, set standards and benchmarks by
pre- specifying educational components, learning outcomes and workloads to be
followed by Departments in designing and delivery of courses.
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Course Catalogue:

12. The nomenclature / title, educational components, course-requirements including
pre-requisites and co-requisites and credits shall be specified by the Board of Studies
within the broad framework specified by the School Board.

13. All courses as specified and approved by the Boards of Studies / School Board /
Academic Council, shall be listed in the Course Catalogue that shall be continuously
reviewed and updated.

14. The Course Catalogue will provide a comprehensive listing and a brief outline of all courses
offered across all Departments / Centers / Schools of the University.

15. Each course listed in the Course Catalogue shall indicate its level, pre-requisite(s) and
co- requisite(s), expectations in terms of time commitments on the part of students
registering for that course and requirements for successful completion of the course.

Course Registration:

16. After admission to a Programme of Studies and at the commencement of each subsequent
semester, a student shall be required to register for the Courses he/she intends to undergo
during the Semester.

17. The registration for courses shall be made in consultation with the Faculty Advisor(s) and on
the prescribed format and shall be duly signed by the Student, Faculty Advisor and Head of
the Department / Director of the Centre concerned.

18. A student may be permitted to change the courses, if applicable, within 7 days from the
date of course registration.

19. The minimum and maximum number of credits that a student can register for, in a semester
shall be such as prescribed by the Board of Studies/ School Board / Academic Council.

Audit of Course:

20. Subject to the permission of the teacher handling the course, a student may be permitted, on
payment of prescribed fees, to audit, a maximum of two courses without assigning any credits.

Detailed Course Outline:

21. In order to make programme offerings dynamic, flexible, multi-disciplinary and inter-
disciplinary, individual faculty members shall be required to prepare Detailed Course
Outline for each course to be taught by them in a particular semester and shall make
the same available to each student registered to take the course, at the
commencement of each semester.

22. The Detailed Course Outline shall be prepared within the overall framework and broad
guidelines as provided by the Board of Studies / School Board / Academic Council and shall
include such specific details about a particular course as, completion requirements,
assessment criteria, unit-wise course contents, lecture plan, prescribed texts, reading list,
planned activities for Students Effort / Teacher-led activities etc.

Assignment of Credits:

23. Credit assigned to a particular course will be decided with due regard to specified
Learning Outcomes, Educational Components and Workload requirements.

Programme of Studies:

24.  All Programme of Studies shall be in general adherence to the minimum eligibility conditions,
duration, credit requirements and other conditions of minimum standards as prescribed
by the UGC / National Regulatory Bodies / Professional Councils.
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Minimum and Maximum Duration of Programme of Studies:

25.

Subject to the requirements of the UGC / Regulatory Body / Professional Council
concerned, the minimum and maximum duration of all Programme of Studies introduced and
offered by the University shall be such as approved by the Academic Council of the University.

Minimum Eligibility Requirements and Criteria for Selection for Admission:

26.

Minimum eligibility conditions and criteria for selection of students for admission to various
Programme of Studies including qualifications for admission, age limits and relaxation if any,
shall be prescribed by the Academic Council and notified in the Prospectus. (Given in the
Schedule - | of this ordinance).

Credit Requirements for Completion of Programme of Studies:

27.

Subject to the requirements of the UGC / Regulatory Body / Professional Council
concerned, Credit requirements for completion of a Programme of Studies shall be such as
prescribed by the Academic Council of the University. (Given in the Schedule — | of this
ordinance).

Conditions for the Award of the Degree / Diploma / Certificate:

28.

29.

30.

31.

Subject to the requirements of the UGC / Regulatory Body / Professional Council
concerned, the conditions of the award of Degree / Diploma / Certificate shall be such as
prescribed by the Academic Council of the University. (Given in the Schedule - | of this
ordinance).

Notwithstanding anything contained in these Ordinances, all matters related to the
candidates shall be governed by the rules and procedures framed by the Academic Council
that are in force at that point of time.

From the date when these Ordinances come into operation, all previous Ordinances on the
subject shall cease to have effect.

Provided that this revocation shall not affect the previous Ordinances so revoked or anything
done or suffered under any previous Ordinances so revoked or affect any right, privilege,
obligation or liability acquired, arrived or incurred under any Ordinances so revoked.

Any doubt or dispute about the interpretation of these Ordinances shall be referred to the
Vice-Chancellor, whose decision, in his capacity as the Chairman, Academic Council, shall be
final.

The Vice-Chancellor may modify, amend and/ or delete any of the clauses given in these
Ordinances or add any clause(s) to these Ordinances, to facilitate the pursuit of excellence in
research, provided that any such modification, amendment, deletion, and addition shall be
reported to the Academic Council at its next meeting for approval.

Schedule - 1 of Ordinance 22(B)

REGULATIONS GOVERNING PROGRAMMES UNDER THE CHOICE BASED CREDIT SYSTEM
Coverage:

The CBCS is applicable to all full-time PG, UG, Diploma and Certificate programmes of study
approved by the Academic Council. It shall be also applicable to any other program of study
approved by the Academic Council that has been prescribed to follow the CBCS pattern.

Credits and Contact Hours:

(a) One credit shall mean one contact hour of teaching for theory or two hours for laboratory/

practical course per week in a semester of 18 weeks.

(b) One tutorial hour for a course shall amount to one credit.
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(c)

(d)

One credit shall be assigned to one week of field training program/curriculum stipulated study
tour (CSST) where students spend the entire duration in the field along with the faculty
member(s).

Up to three credits shall be assigned to one month of internship/training undergone in a
Company/ Organization/ Institutions approved by the Board of Studies of the concerned
department.

Outline of Courses under Choice Based Credit System:

(a)

(b)

(c)

Core Course (CC): A course, which should compulsorily be studied by a candidate as a core
requirement is termed as a Core course.

Elective Course: Generally a course which can be chosen from a pool of courses and which may
be very specific or specialized or advanced or supportive to the discipline/ subject of study or
which provides an extended scope or which enables an exposure to some other
discipline/subject/domain or nurtures the candidate’s proficiency/skill is called an Elective
Course.

i. Discipline Specific Elective (DSE) Course: Elective courses may be offered by the main
discipline/subject of study is referred to as Discipline Specific Elective. The
University/Institute may also offer discipline related Elective Courses of interdisciplinary
nature (to be offered by main discipline/subject of study).

ii. Dissertation/Project: An elective course designed to acquire special/advanced knowledge,
such as supplement study/support study to a project work. If a candidate studies such a
course on his own with an advisory support by a teacher/faculty member then the course is
called dissertation/project.

iii. Open Elective (OE) Course: An elective course chosen generally from an unrelated
discipline/subject, with an intention to seek exposure is called a Generic Elective or an Open
Elective Course.

P.S.: A core course offered in a discipline/subject may be treated as an elective by other
discipline/subject and vice versa and such electives may also be referred to as Generic
Elective.

Ability Enhancement Courses (AEC): The Ability Enhancement (AE) Courses may be of two
kinds: Ability Enhancement Compulsory Courses (AECC) and Skill Enhancement Courses (SEC).
“AECC” courses are the courses based upon the content that leads to Knowledge enhancement;
i. Environmental Studies and ii. English/MIL Communication. These are mandatory for all
disciplines. SEC courses are value-based and/or skill-based and are aimed at providing hands-
on-training, competencies, skills, etc.

i. Ability Enhancement Compulsory Courses (AECC): Environmental Studies, English
Communication/MIL Communication.

ii. Skill Enhancement Courses (SEC): These courses may be chosen from a pool of courses
designed to provide value-based and/or skill-based knowledge.

* Introducing Research Component in Under-Graduate and Post Graduate Courses

Project work/Dissertation is considered as a special course involving application of knowledge in
solving / analyzing /exploring a real life situation / difficult problem. A Project/Dissertation work
would be of 6 credits. A Project/Dissertation work may be given in lieu of a discipline specific elective

paper.
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Component of Course:

(a)

Every offered course may have three components:

(i) Lecture-L (ii) Tutorial - T (iii) Practical - P

Where, L stands for a class room lecture session. T stands for tutorial session consisting of
participatory discussion/desk work/brief seminar presentations by students and such other
innovative methods. P stands for practical session and it consists of hands on experience/
laboratory experiments/ field studies / case studies etc.

(b)

(c)
(d)

A course may have either one or two or all the three components. That means a course may
have only lecture components (L), or only practical components (P) or combination of any two or
all the three components (L, T, P).

Credit assigned for a particular course may be distributed among all three components.

The concerned BoS will choose the convenient credit pattern for every course based on the
requirement.

Credits Structure for various PG Programmes:

(a)

(b)

(c)

(d)

(e)

(f)

(g)

(h)

(i)

(i)

(k)

Total credits for any post-graduate / Masters Programme inclusive of Core, Subject and Open
Elective Courses and project work shall be as specified in Table 1.

The distribution of credits for various course types (CC/SE/OE/Project) shall be as specified by
Board of Studies.

A Core course cannot be substituted by any other course. Core courses shall carry usually
5 credits per course. However, as per requirement of a curriculum, a Core course may be
assigned 2 to 5 credits.

The number of Core courses in a semester and for entire PG programme shall be decided by the
Board of Studies of the concerned department. However, total credits for entire programme for
Core courses shall be as prescribed in Table 1.

There shall be sufficient options available to the students for selecting elective courses in each
PG programme. If required elective courses in a programme can be grouped according to
specialization of faculties, and there shall be choices available to the students for selecting one
or two courses from each group.

Before two weeks of commencement of each semester, Departments shall notify the list of
available elective courses and available seats with name of offering faculty for that semester for
each course. However, in view of faculty and laboratory constraints, elective courses may be
rotated session wise.

Open Elective Courses shall be offered in all programmes in the University. A list of OE courses,
detailed course contents, name of faculty in-charge and schedule shall be put on notice board of
departments and on University website.

Each student shall exercise three options for all open elective courses in the order of preference
at least three weeks prior to the end of the semester proceeding the semester in which Open
Elective Courses are to be offered.

Each students shall exercise his/her option in duplicate for open elective, one to the Head of the
parent Department and another to the Head of the Department in which he/she is opting for the
Open Elective Course.

Students admitted in PG course shall take choice based open elective courses offered by the
Departments/ Schools, subject to stipulation as to the minimum (10 students) and maximum
(50 students) ceiling strengths in each course.

Subject to the availability of seats, the offering department shall notify the list of selected
candidates before the commencement of the semester.
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Table 1: Minimum Credits required for various PG Programmes #

Category Programme Credits Total Maximum
cC SE OF Credits IE)uration
in years)
I One Year PG programmes 30 08 02 40 02
. Two Year PG programmes 60 16 04 80 04
1. Three Years PG programmes 90 24 06 120 05

# A programme governed by National Regulatory Body / Professional Council shall follow the
minimum standards and credit requirements as prescribed by the concerned regulatory Body/
Professional Council.

* 08 credits can be reserved for project work, if any.

** |If required, 2-4 credits can be assigned for internship/project/ term work etc.

Credits Structure for various Under Graduate Programmes:

(a) Total credits for any under-graduate programmes inclusive of Core, Discipline specific elective
and Open Elective Courses and project work shall be as specified in Table 2.

(b) The distribution of credits for various course types (CC/SE/OE/Project) shall be as specified by
Board of Studies.

(c) A Core course cannot be substituted by any other course. Core courses shall carry usually
4-6 credits per course. However, as per requirement of a curriculum, a Core course may be
assigned 2 to 5 credits.

(d) The number of Core courses in a semester and for entire UG programme shall be decided by the
Board of Studies of the concerned department. However, total credits for entire programme for
Core courses shall be as prescribed in Table 2.

(e) Each first degree under-graduate programme (e.g. B.A., B.Sc., B.Com. B.B.A., B.C.A., B.F.A. etc.)
should consist of Foundation Courses as Ability Enhancement Courses.

(f) Each under-graduate programme shall consist of discipline specific electives and skill
enhancement courses.

Scheme for B.Sc., B.A., and B. Com. Programmes:

1.

Foundation Courses (FC):

These courses shall be known as Ability Enhancement Compulsory Courses (AECC) and will consist of
two courses of 02 credits each.

(i) English/MIL Communication — 02 Credits

(ii) Environmental Studies — 02 Credits

These courses will be offered in the | and Il Semester of the programme.
Core Courses (CC):

These courses will be in the form of 05/10 courses of 06/03 Credits each of 03 disciplines (subjects)
of choice. However, in disciplines involving practical/ project/ field study, the courses may have
06/04/02 credits for the combination of theory and practical classes.

Skill Enhancement Courses (SEC):

These courses may be chosen from a pool of courses designed to promote value based and/ or skill
based knowledge. The students must opt 04 courses from any of the three disciplines of choice. Each
course shall be of 02 Credits.
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4. Discipline Specific Elective Courses (DSE):

The student shall opt for discipline specific elective course from a pool of courses offered by each
department such that he/she chooses one course from each discipline of choice.

Table 2: Minimum Credit Required for various UG Programmes #

Category Programme Credits Total Maximum Duration (in
rc | cc | sec | bsE Credits years)
l. Three Year UG 08 120 05

programmes 04 90 18
(B.A./ B.Sc./ B.Com.)

# A programme governed by National Regulatory Body / Professional Council shall follow the
minimum standards and credit requirements as prescribed by the concerned regulatory Body/
Professional Council.

* 08 credits can be reserved for project work, if any.

** |If required, 2-4 credits can be assigned for internship/project/field work/traning etc.

Syllabi Structure:

(a)

(b)

(c)

(d)

(e)

(f)

Every course must be specified as Foundation Course (FC), Core course (CC), Discipline Specific
Elective (DSE) and Skill Enhancement Course (SEC). Project work/ Seminar/ Field Work/
Internship/ Training shall be treated as Core Course.

While Core Courses may be basic and fundamental in nature, the Elective Courses shall be
advanced and specialized in nature. Open elective courses should be designed with a view to
provide exposure to the students in the unrelated disciplines.

Each course shall have a character code which indicates (i) Name of the Department
(ii) concerned Semester, (iii) the nature of the Course (CC: Core Course; DSE: Discipline Specific
Elective; OE: Open Elective) and (iv) The Course Number.

Course structure and detailed syllabus for each UG/PG programme shall be approved by the
Board of Studies, School Board and Academic Council.

New Core or Elective course proposed by a faculty should first be approved by the Board of
Studies of the respective department and then it will be placed before the School Board and
Academic Council for approval.

Core and Elective courses may be unitized into 04-06 units as per convenience of the
Department.

Registration for a Course under CBCS:

(a)

(b)

(c)

(d)

After getting admission in any programme students shall register themselves for a set of courses
in a prescribed registration card with advice from faculty members of the Department. The
format of registration card shall be notified in regulation;

Students shall have to register him/ her for courses and credits during the first week of
semester;

Each Department shall notify a list of all the courses offered (CC/SEC/OE) specifying the credits
with L: T: P format, the prerequisites and the time slot shall be displayed on notice board of
Department;

For each student three copies of registration cards shall be made, one shall be kept in
Department and other to be sent to the Academic Section (DOAA). A copy of the registration
card may be provided to student and the corresponding open elective department;
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(e) Each Department shall prepare a consolidated list of students registered for open electives in
the Department. Similarly, department shall prepare a list of their own students who have

registered for open electives in other departments;

(f) Department shall also prepare a consolidated list of courses registered by the candidates during

each semester;

(g) Faculty Advisor shall provide counseling to the students for registration in Elective Courses

available in the department;

(h) The maximum number of students registered for an Elective Course shall be decided by the
Board of Studies of the department in view of the availability of class room and laboratory;

(i) The registration for open electives will be made on first-come-first served basis provided

students fulfill the prerequisite for the course, if any; and

(j) For an open elective, examination and evaluation shall be done by offering department;
however, performance report of the candidate shall be given to parent department.

ORDINANCE NO: 23(B)***
THE AWARD OF THE DEGREE OF

DOCTOR OF SCIENCE (D. Sc.), DOCTOR OF LETTERS (D. Litt.), AND DOCTOR OF LAWS (LL. D.)

Existing

Amendment

After Amendment

1. ELIGIBILITY

1.1.

A candidate seeking admission to
D. Sc./ D. Litt./ LL. D. programme
of the University, must have
pursued outstanding research in
the concerned discipline and
obtained the minimum
qualifications required for
admission as mentioned below.
The candidate must have
obtained a Ph. D. or an equivalent
degree from this University, in the
concerned discipline, at least
5 (five) academic years prior to
the date of application,

OR

must have obtained a Ph. D. or an
equivalent degree from any other
recognized university or from a
foreign university of standing, in
the concerned discipline, at least
5 (five) academic years prior to
the date of application,

OR

must be a permanent teacher of
the this University, who has put in
a minimum of 5 (five) years of
service in that capacity, in this
University, prior to the date of
application, and has obtained a
Ph. D. or an equivalent degree
from this or from any other
recognized university or from a
foreign university of standing, in
the concerned discipline.

No Change

1. ELIGIBILITY

1.1.

A candidate seeking admission to D. Sc./
D. Litt./ LL. D. programme of the
University, must have pursued
outstanding research in the concerned
discipline and obtained the minimum
qualifications required for admission as
mentioned below. The candidate must
have obtained a Ph. D. or an equivalent
degree from this University, in the
concerned discipline, at least 5 (five)
academic years prior to the date of
application,

OR

must have obtained a Ph. D. or an
equivalent degree from any other
recognized university or from a foreign
university of standing, in the concerned
discipline, at least 5 (five) academic years
prior to the date of application,

OR

must be a permanent teacher of the this
University, who has put in a minimum of 5
(five) years of service in that capacity, in
this University, prior to the date of
application, and has obtained a Ph. D. or
an equivalent degree from this or from
any other recognized university or from a
foreign university of standing, in the
concerned discipline.
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2. APPLICATION

21

A candidate, who is seeking
admission to D. Sc./ D. Litt./ LL. D.
programme and who is eligible for
admission in accordance with
Clause 1.1 of these Ordinance,
shall apply to the Controller of
Examinations by submitting the
following:

His/her bio-data giving the details
of educational qualifications,
fields of specialization, research
experience, academic distinctions,
etc., along with a passport size
photograph.

Title of the thesis.

A brief account of his/her recent
research work, in about 1000
words on the subject relevant to
the discipline in which he/ she has
applied for admission to D. Sc./D.
Litt./LL. D. programme, showing
how far his/her work is original
and is contributory to the
advancement of knowledge.

List of publications.

2.2

2.3

Attested copies of certificates in
support of qualifications and
experience.

The last date for submission of
the application form shall be 31st
July in an academic year.

The Controller of Examinations
shall send the application of the
candidate to the concerned
School/Centre within a week after
the last date of the submission of
application.

No Change

2. APPLICATION

21

A candidate, who is seeking admission to
D. Sc./ D. Litt./ LL. D. programme and who
is eligible for admission in accordance
with Clause 1.1 of these Ordinance, shall
apply to the Controller of Examinations by
submitting the following:

His/her bio-data giving the details of
educational qualifications, fields of
specialization, research experience,
academic distinctions, etc., along with a
passport size photograph.

Title of the thesis.

A brief account of his/ her recent research
work, in about 1000 words on the subject
relevant to the discipline in which he/she
has applied for admission to D. Sc./
D. Litt./LL. D. programme, showing how
far his/her work is original and s
contributory to the advancement of
knowledge.

List of publications.

2.2

2.3

Attested copies of certificates in support
of qualifications and experience.

The last date for submission of the
application form shall be 31st July in an
academic year.

The Controller of Examinations shall send
the application of the candidate to the
concerned School/Centre within a week
after the last date of the submission of
application.

31

3.2

RESEARCH Degree COMMITTEE
(RDC)

Subject to the general
superintendence of the Academic
Council, a committee, namely, the
RDC shall deal with all matters
connected with the D. Sc./ D. Litt./
LL. D. programme of the
University in accordance with this
Ordinance. However, the degree
to be awarded shall be formally
approved only by a Research
Degree Committee, whose
constitution is as follows.

The constitution of the Research
Degree Committee shall be as
follows:

Vice-Chancellor Chairman Pro
Vice-Chancellor Member Dean

To be deleted

Deleted
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of school concerned The Head
of the Department concerned
Member Two expert members
out of which one member is
Members nominated by the Vice-
Chancellor and another is by the
Advisor of the concerned
candidate Registrar Secretary

4. ADMISSION

4.1

4.2

4.3

The RDC shall scrutinize the
applications of the candidates and
shall recommend the eligible
candidates for admission, to the
Academic section of  the
University. The RDC shall also
send the list of the names of the
Advisors of the candidates to the
Academic section for
communicating to the concerned
candidates.

The Registrar shall issue the letter
of admission to each candidate
recommended by the RDC.

Within one month after the
receipt of the letter of admission,
the candidate shall pay the
prescribed fee as prescribed by
the Academic Council from time
to time and shall get registered in
the concerned Department by
filling a registration form.

4.1

4.2

4.3

The BoS shall scrutinize the
applications of the candidates
seeking admission to the
D.Sc./D.Litt./LL.D. programme.
The BoS atleast with one
external member will conduct
the interview of shortlisted
candidates and will recommend
the names of the candidates
after assessing the potential, to
the Academic Affairs section of
the University

The BoS shall also send the list
of names of the Advisors of the
candidates to the Academic
Affairs section for
communicating to the
concerned candidates.

The Registrar shall issue the
letter of admission to each
candidate recommended by
the BoS, after approval of the
Vice Chancellor.

4.1

4.2

4.3

The BoS shall scrutinize the applications of
the candidates seeking admission to the
D.Sc./D.Litt./LL.D. programme. The BoS
atleast with one external member will
conduct the interview of shortlisted
candidates and will recommend the
names of the candidates after assessing
the potential, to the Academic Affairs
section of the University

The BoS shall also send the list of names
of the Advisors of the candidates to the

Academic Affairs section for
communicating to the concerned
candidates.

The Registrar shall issue the letter of
admission to each candidate
recommended by the BoS, after approval
of the Vice Chancellor.

5. SUBMISSION OF THE THESIS

5.1 A candidate, admitted to D. Sc./ A candidate admitted to D. Sc./ A candidate admitted to D. Sc./D. Litt./ LL.
D. Litt./LL. D. programme in D. Litt./LL. D. programme shall D. programme shall deliver a pre-
accordance with Clause 4 of this deliver a pre-submission submission seminar in the Department
Ordinance, shall deliver a pre- seminar in the Department before the BoS of the concerned
submission  seminar in the before the BoS of the department wherein at least one external
Department before the concerned department wherein member of BoS must be present. The
submission of the thesis, which at least one external member seminar shall be arranged by the Advisor
shall be arranged by the Advisor of BoS must be present. The of the candidate. Based on the
of the candidate to apprise the seminar shall be arranged by recommendations of the BoS, candidate
teachers and other research the Advisor of the candidate. shall be permitted to submit the thesis.
workers of the Department/ Based on the recommendations
School of his/ her work. of the BoS, candidate shall be

permitted to submit the thesis.
5.2 The candidate, within one year The candidate may submit the The candidate may submit the thesis after

from the date of his/ her
admission, shall submit the thesis
to the Registrar approved by the
RDC, and duly forwarded by its
Chairman.

thesis after two years from the
date of admission. He/she must
submit the thesis within five
years from the date of
admission otherwise his/her
candidature shall be cancelled.

two years from the date of admission.
He/she must submit the thesis within five
years from the date of admission
otherwise his/her candidature shall be
cancelled.
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53

The candidate shall submit the
thesis as per the following
guidelines:

Five copies of the thesis in
hardbound form as per the format
given in Annexure — A.

The title page of the thesis shall
contain a statement that the
thesis has been submitted for the
award of the concerned degree
for which the candidate has been
admitted.

A soft copy in CD of the Extended
Abstract of the thesis mentioned
in Annexure — A.

A declaration by the candidate
that the thesis has not been
submitted for any other degree or
diploma, as per the format given
in Annexure — B.

A certificate from the Advisor, Head
of the Department and the Dean of
the School that the thesis has been
submitted for the award of the
concerned degree of the University, as
per the format given in Annexure — C.

The thesis shall be either in
English or in Hindi except for the
case where the subject of the
thesis itself is a language. In such
a case, the thesis may, at the
option of the candidate, be in that
specific language.

No Change

5.3 The candidate shall submit the thesis as

per the following guidelines:

Five copies of the thesis in hardbound
form as per the format given in
Annexure — A.

The title page of the thesis shall contain a
statement that the thesis has been
submitted for the award of the concerned
degree for which the candidate has been
admitted.

A soft copy in CD of the Extended Abstract
of the thesis mentioned in Annexure — A.

A declaration by the candidate that the
thesis has not been submitted for any
other degree or diploma, as per the
format given in Annexure — B.

A certificate from the Advisor, Head of the
Department and the Dean of the School
that the thesis has been submitted for the
award of the concerned degree of the
University, as per the format given in
Annexure — C.

The thesis shall be either in English or in
Hindi except for the case where the
subject of the thesis itself is a language.
In such a case, the thesis may, at the
option of the candidate, be in that specific
language.

5.4

(a)

(b)

(d)

(e)

The work of the candidate shall
comply with the following
conditions to merit the award of
the degree:

It must be a substantial work
making a distinct addition to
learning in the concerned subject
of the discipline.

It must be original in the sense of
opening up new fields of research,
or of making a marked
advancement on the results of
previous investigations, or of
giving a new interpretation of the
facts already known.

It must be a scholarly work of
high quality.

It must be the work done during
the last five years before the
submission of the thesis.

It must be the work published in
reputed journals in the form of
research papers and/ or published

No Change

5.4

(a)

(b)

(c)
(d)

(e)

The work of the candidate shall comply
with the following conditions to merit the
award of the degree:

It must be a substantial work making a
distinct addition to learning in the
concerned subject of the discipline.

It must be original in the sense of opening
up new fields of research, or of making a
marked advancement on the results of
previous investigations, or of giving a new
interpretation of the facts already known.

It must be a scholarly work of high quality.

It must be the work done during the last
five years before the submission of the
thesis.

It must be the work published in reputed
journals in the form of research papers
and/ or published in the form of books/
monographs, chapter contribution to
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in the form of books/
monographs, chapter contribution
to books/monographs, etc., out of
which at least two must be
authored solely by the candidate.

(f) It must not be the work, which
has been previously submitted for
a degree or a diploma in this or in
any other University.

(f)

books/ monographs, etc., out of which at
least two must be authored solely by the
candidate.

It must not be the work, which has been
previously submitted for a degree or a
diploma in this or in any other University.

6. EXAMINATION
6.2 Panel of Examiners:

While forwarding the thesis of the
candidate to the Academic
Section of the University, the RDC
shall recommend a panel of
examiners of six experts in the
concerned area of the work
submitted from out of state of
Madhya Pradesh.

Panel of Examiners:

The BoS shall recommend a
panel of six experts in the
concerned area of the work to
the Academic Affairs section.

Panel of Examiners:

The BoS shall recommend a panel of six
experts in the concerned area of the work
to the Academic Affairs section.

6.3 Board of Examiners: No Change Board of Examiners:
On receipt of the panel of the On receipt of the panel of the examiners,
examiners, the Academic Section the Academic Section shall forward the
shall forward the same to the same to the Controller of Examinations,
Controller of Examinations, who who in turn shall submit it to the Vice-
in turn shall submit it to the Vice- Chancellor for the appointment of the
Chancellor for the appointment of Board of Examiners from the panel. The
the Board of Examiners from the Board of Examiners shall consist of two
panel. The Board of Examiners members.
shall consist of two members.

6.4 Evaluation of Thesis: 6.4 Evaluation of Thesis:

(a) The controller of examinations (a)  The controller of examinations shall get in
shall get in touch with each No Change touch with each examiner to ensure

examiner to ensure acceptance of
the examiner ship. For this
purpose, if e-mail address of the
examiner is available, he/ she
shall be contacted through e-mail
and the soft copy of the Extended
Abstract of the thesis may be sent
to him/ her, to get his/ her
consent at the earliest. |If
however, no information s
received from an examiner within
a reasonable time, his/ her
appointment shall be cancelled
and a new examiner shall be
appointed from the existing panel
of examiners in accordance with
Clause 6.3.

(b) On receipt of the acceptance from
an examiner, the Controller of
Examinations shall forward the
copy of the thesis to him/ her,
along with a copy of the
regulations relating to the award
of the D. Sc./ D. Litt./ LL. D. degree
of this University and take
necessary action to get the report
of the examiner expeditiously.

(b)

acceptance of the examiner ship. For this
purpose, if e-mail address of the examiner
is available, he/ she shall be contacted
through e-mail and the soft copy of the
Extended Abstract of the thesis may be
sent to him/ her, to get his/ her consent
at the earliest. If however, no information
is received from an examiner within a
reasonable time, his/ her appointment
shall be cancelled and a new examiner
shall be appointed from the existing panel
of examiners in accordance with
Clause 6.3.

On receipt of the acceptance from an
examiner, the Controller of Examinations
shall forward the copy of the thesis to
him/ her, along with a copy of the
regulations relating to the award of the D.
Sc./ D. Litt./ LL. D. degree of this
University and take necessary action to
get the report of the examiner
expeditiously.
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(c)

(d)

(e)

(f)

(8)

(i)

(ii)

(iii)

(h)

(i)

(i)

The examiners shall be requested
to submit their individual reports
within two months of the receipt
of the thesis.

In case, an examiner does not
send his/her report within the
above period, a reminder shall be
sent to him/her. This shall be
followed by a subsequent
reminder after a fortnight.

In the event of the report not
being received from the examiner
within 6  months, his/her
examiner ship shall be cancelled
and a new examiner shall be
appointed, from the existing
panel of examiners, as per Clause
6.3.

The examiners shall examine the
thesis specifically with a view to
judge whether the work is in
accordance with Clause 5.4.

The examiners shall give explicit
reports with any one of the
following recommendations :

the thesis be accepted for the
award of D. Sc./ D. Litt./ LL. D.
degree

the thesis be rejected

The thesis be submitted in a
revised form after adding some
more work to the already
submitted work.

The examiner shall give specific
and unambiguous reasons for his/
her recommendations. If the
thesis is recommended for
revision, the examiner may
suggest points for improvement
of the presented work.

If the thesis is recommended for
revision, the candidate shall be
required to submit the revised
thesis not earlier than six months
and not later than two years, from
the date of communication of the
report to him/ her by the
University. The candidate shall be
required to remit only the
Examination fee for submitting
the revised thesis.

If the thesis has been
recommended for revision, a
fresh appointment of examiners
in accordance with Clause 6.3
shall be made from the existing
panel of examiners. If the need
be, a fresh panel of examiners
may be recommended by the
RDC. The other procedures as per
the Clauses 6.4 (a) to (f) shall be

(c)

(d)

(e)

(f)

(8)

(ii)
(iif)

(h)

(i)

(i)

The examiners shall be requested to
submit their individual reports within two
months of the receipt of the thesis.

In case, an examiner does not send
his/her report within the above period, a
reminder shall be sent to him/her. This
shall be followed by a subsequent
reminder after a fortnight.

In the event of the report not being
received from the examiner within 6
months, his/her examiner ship shall be
cancelled and a new examiner shall be
appointed, from the existing panel of
examiners, as per Clause 6.3.

The examiners shall examine the thesis
specifically with a view to judge whether
the work is in accordance with Clause 5.4.

The examiners shall give explicit reports
with any one of the following
recommendations :

the thesis be accepted for the award of D.
Sc./ D. Litt./ LL. D. degree

the thesis be rejected

The thesis be submitted in a revised form
after adding some more work to the
already submitted work.

The examiner shall give specific and

unambiguous reasons for his/ her
recommendations. If the thesis is
recommended for revision, the examiner
may suggest points for improvement of
the presented work.

If the thesis is recommended for revision,
the candidate shall be required to submit
the revised thesis not earlier than six
months and not later than two years,
from the date of communication of the
report to him/ her by the University. The
candidate shall be required to remit only
the Examination fee for submitting the
revised thesis.

If the thesis has been recommended for
revision, a fresh appointment of
examiners in accordance with Clause 6.3
shall be made from the existing panel of
examiners. If the need be, a fresh panel
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(k)

followed for the evaluation of the
thesis. However, the Controller of
Examinations, along with the
revised thesis, shall send the copy
(copies) of the
recommendation(s) of the
examiner(s) who recommended
the revision of the thesis.

The examiners who evaluate the
revised thesis shall recommend
only either the acceptance or the
rejection of the thesis and shall
not recommend any further
revision of the thesis.

(i)

If the thesis has been
recommended for revision, a
fresh appointment of

examiners in accordance with
Clause 6.3 shall be made from
the existing panel of examiners.
If the need be, a fresh panel of
examiners may be
recommended by the BoS. The
other procedures as per the
Clause 6.4 (a) to (f) shall be
followed for the evaluation of
the thesis. However, the
Controller of Examinations,
along with the revised thesis,
shall send the copy (copies) of
the recommendation (s) of the
examiner (s) who
recommended the revision of
the thesis.

No Change

(k)

of examiners may be recommended by
the BoS. The other procedures as per the
Clause 6.4 (a) to (f) shall be followed for
the evaluation of the thesis. However,
the Controller of Examinations, along with
the revised thesis, shall send the copy
(copies) of the recommendation (s) of the
examiner (s) who recommended the
revision of the thesis.

The examiners who evaluate the revised
thesis shall recommend only either the
acceptance or the rejection of the thesis
and shall not recommend any further
revision of the thesis.

6.5
(a)

(b)

(c)

(d)

Award of the Degree

The reports of all the examiners
shall be placed before the
concerned RDC. If all the reports
are unanimous, recommending
the thesis to be accepted for the
award of the degree, and if the
RDC considers the case to be fit
and proper, it shall recommend it
for the award of the degree.

Even if one examiner
recommends the rejection of the
thesis, the thesis shall be rejected.

If the thesis is rejected, the
candidate shall not be allowed to
apply again for admission within a
period of 4 (four) years.

After the Research Degree
Committee approves the thesis
for the award of the degree, the
candidate concerned may be
given the examiners’ reports for
which  he/ she shall apply
separately.

The year of award of the degree
shall be the year of submission of
the thesis provided the thesis is
accepted without revision. In
case of revision, the year of award
of the degree shall be the year of
submission of the revised thesis.

(c)

(d)

The reports of all the examiners
shall be placed before the Vice-
Chancellor. If all the reports
are unanimous, recommending
the thesis to be accepted for
the award of the degree, and if
the Vice-Chancellor considers
the case to be fit and proper,
he/she shall recommend it for
the conduct of viva-voce.

Even if one examiner
recommends the rejection of
the thesis, the thesis shall be
rejected.

If the thesis is rejected, the
candidate shall not be allowed
to apply again for admission
within a period of 4 (four)
years.

Deleted

The candidate shall be required
to defend the thesis in a viva
voce before a Board of
Examiners consisting of one of
the thesis examiner, the Head
of the Department concerned
and the Advisor.

6.5
(a)

(b)

(c)

(d)

Award of the Degree

The reports of all the examiners shall be
placed before the Vice-Chancellor. If all
the reports are unanimous,
recommending the thesis to be accepted
for the award of the degree, and if the
Vice-Chancellor considers the case to be
fit and proper, he/she shall recommend it
for the conduct of viva-voce.

Even if one examiner recommends the
rejection of the thesis, the thesis shall be
rejected.

If the thesis is rejected, the candidate
shall not be allowed to apply again for
admission within a period of 4 (four)
years.

Deleted

The candidate shall be required to defend
the thesis in a viva voce before a Board of
Examiners consisting of one of the thesis
examiner, the Head of the Department
concerned and the Advisor.
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(e)

(f)

The degree certificate shall
mention the title of the thesis and
the name of the concerned
Department/ School in which the
candidate was admitted.

The Academic Section shall send
one copy of the thesis duly
approved for the award of the
degree, for preserving in the
library of the University and the
other in the departmental/ faculty
library.

(e)

(f)

The report of the viva voce
examination will be placed
before the Vice-Chancellor,
who after satisfactory report of
the viva voce may permit the
award of the degree to the
candidate.

The vyear of award of the
degree shall be the year of the
successful completion of the
viva-voce.

The Academic Section shall
send one copy of the thesis
duly approved for the award of
the degree, for preserving in
the library of the University and
the other in the departmental/
faculty library.

(e)

(f)

(8)

The report of the viva voce examination
will be placed before the Vice-Chancellor,
who after satisfactory report of the viva
voce may permit the award of the degree
to the candidate.

The year of award of the degree shall be
the year of the successful completion of
the viva-voce.

The Academic Section shall send one copy
of the thesis duly approved for the award
of the degree, for preserving in the library
of the University and the other in the
departmental/ faculty library.

interpretation of these
Ordinances shall be referred to
the Vice-Chancellor, whose
decision, in his capacity as the
Chairman, Academic Council, shall
be final.

The Vice-Chancellor may modify,
amend and/ or delete any of the
clauses given in these Ordinances
or add any clause(s) to these
Ordinances, to facilitate the

7. Notwithstanding anything No Change 7. Notwithstanding anything contained in
contained in these Ordinances, all these Ordinances, all matters related to
matters related to the candidates the candidates shall be governed by the
shall be governed by the rules and rules and procedures framed by the
procedures framed by the Academic Council that are in force at that
Academic Council that are in force point of time.
at that point of time.

8. From the date when these No Change 8. From the date when these Ordinances
Ordinances come into operation, come into operation, all previous
all previous Ordinances on the Ordinances on the subject shall cease to
subject shall cease to have effect. have effect.
Provided that this revocation shall Provided that this revocation shall not
not affect the previous affect the previous Ordinances so revoked
Ordinances so revoked or or anything done or suffered under any
anything done or suffered under previous Ordinances so revoked or affect
any previous Ordinances so any right, privilege, obligation or liability
revoked or affect any right, acquired, arrived or incurred under any
privilege, obligation or liability Ordinances so revoked.
acquired, arrived or incurred
under any Ordinances so revoked.

9. Any doubt or dispute about the No Change 9. Any doubt or dispute about the

interpretation of these Ordinances shall
be referred to the Vice-Chancellor, whose
decision, in his capacity as the Chairman,
Academic Council, shall be final.

The Vice-Chancellor may modify, amend
and/ or delete any of the clauses given in
these Ordinances or add any clause(s) to
these Ordinances, to facilitate the pursuit
of excellence in research, provided that
any such modification, amendment,
deletion, and addition shall be reported to
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pursuit of excellence in research,
provided that any such
modification,
deletion, and addition shall be
reported to the Academic Council
at its next meeting for approval.

amendment,

for approval.

ORDINANCE-33**

Existing

DEPARTMENTS OF STUDIES AND DUTIES OF
DEPARTMENT

(Under Statute 15(5) (b) of the Central Universities

(1

~

(2)

(c)

Act, 2009)

Members nominated:

Two teachers (Conveners UG and PG Programs)
of the University who are experts in allied or
cognate subject dealt within the Department to
be nominated by the Academic Council for a
period of two years, provided that no such
teacher shall be nominated as a member of
more than two Departments.

Not more than two persons, not engaged in
teaching in the University and having expert
knowledge of the subject or subjects dealt
within the Department of Centre, may be
nominated as members by the Board of the
School concerned for a period of two years.

Duties of the Departments of Centre:
The Duties of a Department shall be:

to recommend to the Board of the School
concerned names of examiners in respect of the
subject or subjects dealt with by the
Department as the case may be;

to recommend to the admissions Committee
(Committee for Advanced Studies and Research)
applications for candidates for admission to the
research degree along with details of the
subjects to be assigned to the candidates and
the names of the teachers in the Department to
be appointed as Supervisor;

to approve the subjects for dissertations at the
Master’s level.

Amended

CONSTITUTION, FUNCTIONS AND
DUTIES OF THE DEPARTMENTS IN
THE SCHOOL

(Under Statute 15(5) (b) of the
Central Universities Act, 2009)

Constitution of the Department

Each Department in a School shall
consist of the members as given in the
Statutes (15(5) (b) and also such other
persons as are designated members of
the Department by the School Board
concerned on the recommendations of
the Department concerned.

Deleted

Deleted

No Change

No Change

the Academic Council at its next meeting
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(d) To approve the pattern and schedule of seasonal
evaluation for each course offered by the
Department;

(e) To allocate teaching work to the teachers and
frame the time-table in accordance with the
general time-table of the School or Schools
concerned and the university;

(f) To make proposals regarding the creation and
abolition of teaching posts;

(g) To make proposals to the Committee for
Advanced Studies and Research regarding
research projects to be taken up by the
members of the Department or Centre, as the
case may be, either individually or in groups;

(h) to recommend to the Board concerned courses
of studies;

(i) to approve syllabi and prescribe text-books for
the courses of study;

(j) to appoint from amongst its teachers advisers to
students; and

(k) to perform such other functions as may be
assigned to it by the School concerned.

3. Quorum:

The quorum for a meeting of a Department or
Centre shall be one-third of the total members
of the Department, as the case may be.

No Change

No Change

No Change

No Change

to recommend to the Board of Studies
concerned the courses of studies;

to recommend to the Board of Studies
syllabi and text-books for the
courses of study;

No Change

No Change

No Change

ORDINANCE-34**

APPOINTMENT OF EXAMINERS
(Under Section 28 (1) (g) of the Act and
Statute 12(2)(xiv)] of the Statutes of the Central Universities Act, 2009)

Existing

Continues Assessment and End-
Semester Examinations of the

Amended

Deleted and substituted by :

University:

Continuous assessment and end 1. Mid-Semester Examination and Continuous
semester examinations of the Assessment:

University shall be conducted by the Mid semester examinational and Continuous

faculty member concerned who will

[PART III—SEC. 4]
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also decide the format of the
examination after consultation and
approval of the Head of the
Department / Dean of School
concerned.

assessment shall be  conducted by the Course
Coordinator concerned who will also decide the
format of the examination after consultation and
approval of the Board of Studies/Dean of School
concerned.

2. End Semester Examination:

Examiners for end-semester examinations
shall be appointed by Board of Studies. Board of
Studies can constitute a sub committee
comprising three faculty members from amongst
its member for recommending the names of
examiners. The examiners so recommended shall
be appointed as per Guidelines issued by UGC
from time to time.

For University Entrance Examination:

The examiners for entrance
examinations (if conducted) for
admission to various Programmes of
the University shall be appointed by
the Vice-Chancellor on the basis of the
recommendations of the Deans of the
Schools concerned who will also
recommend the syllabus and format
for the same.

However, wherever common entrance
exam is conducted by a Central
University, the participating
Universities will decide the norm of
evaluation.

No Change

However, it is numbered as 3.

ORDINANCE-39*

ADMISSION, ENROLLMENT, MIGRATION AND TRANSFER OF STUDENTS
(Under Section 28 (1) (0) of the Central Universities Act, 2009)

1. Admission:

No student shall be eligible for admission to any Under-Graduate or Post-Graduate Program of
study under this University on migration from any other University or Board unless he has passed
the equivalent examination or examinations of the University or Board as prescribed by the
Ordinances for admission to the concerned Program/s by this University.

The application for admission must be supported by:
(a) A migration/no objection certificate from the concerned University/ Board; and

(b) A certificate from the Principal of the College last studied testifying the record of attendance
and conduct of the student.

Provided that the application of a student who has not completed his program of study and has not
appeared at the examination for which he was reading in any other University or Board in India shall
be considered for admission in a program of this University whose pattern and syllabi are similar to
that Course/ Program studied by him in the former University/Board.
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2. Enrollment:

The University shall assign an enrollment number to every student admitted to privilege of the
University.

3. Transfer:

Transfer of a student from one affiliated College to another (wherever applicable) during a particular
program of study shall be permitted only on the production of:

(i) A transfer/no objection certificate issued by the Principal of the College from which the
migration is sought;

(ii) Certified copies of the report of attendance against his name in the register of students of the
College concerned; and

(iii) A certificate from the University / College testifying to the conduct of the student.

ORDINANCE-42*

COURSES OF STUDY

(Under Section 28 (b) of the Central Universities Act, 2009)

1. There shall be courses/programs of study in the University for the Degrees in various

Schools/Departments/Centers as under:
A - Under Graduate Programs

S. Abbreviation Nomenclature Level Minimum Eligibility
No. Duration
Years Semesters

01 B.A. Bachelor of Arts UG 03 06 10+2

02 B.Com. Bachelor of Commerce uG 03 06 10+2

03 B.Sc. Bachelor of Science uG 03 06 10+2

04 LL.B. Bachelor of Laws UG 03 06 | UG

05 | B. Pharm. Bachelor of Pharmacy uG 04 08 | 10+2

06 | B.Lib. L Sc. Bachelor of Library and UG 01 02 | UG
Information Science

07 B.J.M.C. Bachelor of Journalism and Mass | UG 01 02 | UG
Communications

08 B.B.A. Bachelor of Business UG. 03 06 10+2
Administration

09 | B.CA. Bachelor of Computer UG. 03 06 10+2
Applications with Maths at

10+2 Level

10 B.F.A. Bachelor of Fine Arts uG 04 08 10+2

11 B.A.-B.Ed. Bachelor of Arts and Bachelor of | UG 04 08 10+2
Education ( Four-year Integrated
Program)

12 B.Sc.-B.Ed. Bachelor of Science and Bachelor | UG 04 08 10+2
of Education ( Four-year
Integrated Program)

13 B. A.LL.B. Bachelor of Laws UG 05 10 10+2

(Hons.) (Five-year Integrated Program)
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B - Post Graduate Programs

01 | MA. Master of Arts PG 02 04 | UG

02 | M.Sc. Master of Science PG 02 04 | UG

03 | M.Com. Master of Commerce PG 02 04 | B.Com.

04 | MIJM.C. Master of Journalism and Mass PG 02 04 | B.JM.C.
Communication

05 | LLM. Master of Law PG 02 04 | UGin Law

06 | M.B.A. Master of Business Administration | PG 02 04 | UG

07 | M. Pharm. Master of Pharmacy PG 02 04 | B. Pharm.

08 | M. Tech. Master of Technology PG 03 06 | UG

09 | M.C.A. Master of Computer Applications | PG 03 06 | UG with Maths at

10+2 level

10 | M. Lib. L. Sc. Master of Library and Information | PG 01 02 | B.Lib. L Sc.
Science

11 | M.Ed. Master of Education PG 01 02 | B.Ed.

12 | M.P.A. Master of Performing Arts PG 02 04 | UG

13 | M.S.W. Master of Social Work PG 02 04 | UG

C - Research Programs:

01 Ph.D. Doctor of Philosophy Research 03 06 PG

2. The Academic Council may modify and provide additional eligibility condition for any program.

3. There will be a National Level Entrance Test for admission to all the programs.

4. The Regulations in respect of all the Programs listed above shall be framed by the Academic Council.
5. In addition to the above the Academic Council shall have the power to introduce, modify or

discontinue a program on the recommendations of the concerned School Committee.

6. The percentage of marks/CGPA as prescribed in the minimum eligibility criterion and allotted seats
shall be approved by the Academic Council from time to time.

7. The Degrees/Diplomas/Certificates as decided by the University in the minimum eligibility conditions
shall be from those Universities/ Institutions/ Boards which have been recognized by the
University/UGC.

ORDINANCES-53**

Amended.
LIBRARY COMMITTEE

Existing
LIBRARY COMMITTEE

(Under Statute 21 (1) of the Statutes of the Central
Universities Act 2009)

There shall be a standing committee of the
Academic Council called the Library Committee.

The Library Committee shall consist of the
following:

(Under Statute 21 (1) of the Statutes of the Central
Universities Act 2009)

There shall be a standing committee of the
Academic Council called the Library Committee.

The Library Committee shall consist of the
following:
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a. Vice-Chancellor or his nominee- Chairman
b. Deans of Schools
c. Dean Students Welfare

d. Chairman of U. G./P. G. Programs from each of
the Schools,

e. Two Research scholars, including M. Phil
students and two Post-Graduate students, to be
nominated by the Vice-Chancellor.

f. Librarian (Ex-officio member and Secretary)

The nominated members under (d) and (e) shall
hold office for three years and one year
respectively, and shall be eligible for
reappointment. One third of the members shall
form a quorum.

Subject to the general control of the Academic
Council, the duties and functions of the Library
Committee shall be:

a. To frame general rules for the management of the
Library;

b. To advise the Librarian regarding general library
development;

c. To prepare the annual budget estimate of the
library for submission to the Executive

Council.

d. To allocate funds, from the sanctioned annual
budget of the library, to the Schools, Departments
and Centers Studies for the purchase of books,
journals and periodicals;

e. To arrange for the stock taking of the library;

f. To prepare and submit to the Academic Council, an
Annual Report summarizing the activities and
achievements of the library;

g. To perform such other duties as may be assigned
to it by the Vice-Chancellor.

No Change
No Change
No Change

One Professor from each of the Schools to be
nominated by the Vice-Chancellor

Deleted

No Change

The term of office of the members of the
University Library Committee, other than the ex-
officio members, shall be one calendar year.

No Change

a) Exercise general supervision over the University
Central Library, and all the other Libraries of the
University.

b)  Frame Regulations for the management and use
of the Libraries, subject to the approval of the
Academic Council.

c) allocated funds to various Departments, assess
the requirements of the Library and other
Libraries and frame budget to be submitted to
the Authorities concerned;

d) submit to the Academic Council of the working
of all the Libraries of the University annually;

e) recommend to the Executive Council the
creation of any new post in the Libraries and;

f) Formulate and administer proposals concerning
the development of libraries of the University.

4. The Committee shall meet at least twice in a year.

5. One-third of the total number of members shall
constitute the quorum for a meeting of the
Committee.

6. The convener shall issue to each member a Notice
convening the meeting and a copy of the Agenda
at least seven days before each Ordinary Meeting
of the Committee. In case of the Extra ordinary
Meeting, the notice and agenda has to be sent at
least 24 hours before the meeting.

[PART III—SEC. 4]
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ORDINANCE-55**
ACADEMIC PROGRAMME COMMITTEE.
(Under Statute 21 (1) of the Statutes of the Central Universities Act 2009)

3.

4.1

4.2

4.3

There shall be a Standing Committee to the Academic Council called Academic Programme
Committee.

The Academic Programme Committee (APC) shall consist of the following:

(a) Vice-Chancellor — Chairman.

(b) All Deans of Schools.

(c) The senior most Professor of the University.
(d) Dean of the Student Welfare.

(e) The Director of Faculty Affairs

(f) The Director of Academic Affairs — Convener

The APC has the following powers of the Academic Council:

(i)

(ii)

(iii)
(iv)
(v)
(vi)

(vii)

(viii)

To prescribe qualifications for admission to various courses, to determine the intake of students
in each course and to fix various external examination centers and other matters relating to the
admission of the students.

To recognize examinations, degrees, diplomas of other Universities and educational bodies as
recommended by the equivalence committee for the purpose of admission to various
programmes of the University.

To consider the special cases of relaxation and deviation from the rules framed by the Academic
Council and to make suitable recommendations.

To approve the syllabi of various programmes of studies as recommended by concerned Boards
of Studies and School Boards.

To consider the minutes of the School Boards/ Boards of Studies and to make suitable
recommendations to the Academic Council.

To approve the Academic Calendar of the University.
To administer and manage all aspects of the Academic Programmes.

To consider any other matter referred to it by the Vice-Chancellor or the Academic Council.

The APC shall meet at least twice in a year preferably 3 days before the meeting of the Academic
Council.

At least 3 days notice should be given for the meeting of the APC and quorum for the meeting
shall be half of the total members of the APC.

The Vice-Chancellor shall preside over the meeting of the APC. However, in his absence, the Pro-
Vice-Chancellor or the Senior Most Professor available on duty shall act as the Chairman.

The Deputy Registrar/Assistant Registrar, Academic Affairs shall be the non-member Secretary of the
APC.
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ORDINANCE 57****

ON MEDALS FROM ENDOWMENT FUNDS

(Under section 28(m) of the Central Universities Act 2009)

1. Short Title:

2. Amount of
Endowment :

3. Manner by which
the Endowment will
be invested:

4. Purpose of the
Endowment :

5. Mode of Selection:

6. Time of Award:

7. Value of the Medal:

8. Period from which
the Fund will be
operated:

9. Custodian of the
Endowment

Each Endowment shall be known after the person as specified by
the donor.

A minimum of Rs. 1,00,000/-(Rupees One Lakh) only

The amount of Rs. 1,00,000/-(Rupees One Lakh) shall be invested in
a long term fixed deposit linked with a Savings Bank Account with a
Nationalized Bank or any other Government Financial Institution in
any suitable scheme, so that the interest accrued thereon is utilized
for the award of a Medal.

The accrued interest of the Endowment from its Fixed Deposit
Account for each year should be drawn rounded to nearest
hundred rupees (from the Savings Bank Account) and should be
utilized for the award of a Medal.

Medal will be awarded to the candidates securing maximum marks
(1* Rank) at the Final University examination in the year of award in
the discipline(s) specified by the donor.

The Medal shall be awarded in the Ceremony on ‘Gour Jayanti’ on
26" November each year along with a citation. The citation in this
regard shall be prepared by the Controller of Examinations of the
Vishwavidyalaya.

The value of the Medal awarded in a particular year shall be limited
to 75 percent of the interest earned on the principal of the
preceding year. The balance amount is to be added to the principal.

The first award of the Medal shall start after one year of the
investment made after receipt of the endowment fund of the
provided the result of the discipline in which the medal is to be
awarded has been declared failing which medal shall be awarded in
the succeeding year along with the award due in the next year.

The Finance Officer of the Vishwavidyalaya shall be the custodian
of the Endowment Fund. S/he shall maintain all accounts in respect
of the Endowment Funds.

Colonel RAKESH MOHAN JOSHI (Retd), Registrar
[ADVT.-II1/4/Exty./118/18-19]

* Reframed by the Executive Council in its 16" meeting dated 14.05.2015 as per the advice of the UGC
and approved by the President of India in his capacity as Visitor of the Vishwavidyalaya, vide Id Note
No. Clll- 07027/1/2016-CA-Ill dated 21.03.2018 as communicated by the MHRD vide letter No.
F. 56- 5/2016- CU. IV Dated: 26.03.2018
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*ok Framed/Amended by the Executive Council in its 17" meeting dated 25.08.2015 and approved by the
President of India in his capacity as Visitor of the Vishwavidyalaya vide Id Note No. CIlI-07027/1/2016-
CA-lIl dated 21.03.2018 as communicated by the MHRD vide letter No. F. 56- 5/2016- CU. IV dated:
26.03.2018

***  Framed/amended by the Executive Council in its 19" meeting dated 09.07.2016 and approved by the
President of India in his capacity as Visitor of the Vishwavidyalaya vide Id Note No.
CllI-07027/1/2016-CA-lll dated 06.07.2017 as communicated by the MHRD vide letter No.
F. 56-5/2016- CU. IV dated 13.07.2017

**** Framed by the Executive Council in its 20" meeting dated 07.12.2016 and approved by the President
of India in his capacity as Visitor of the Vishwavidyalaya vide Id Note No. CllI-07027/1/2016-CA-III
dated 06.07.2017 as communicated by the MHRD vide letter No. F. 56-5/2016-CU. IV dated
13.07.2017
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